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PARLIAMENT OF INDIA
Monday, 25th February, 1952

The House met at Half Past Nine
of the Clock.

[{MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

ADVISERS FOR PART ‘B’ STATES

*187. S8hri Raj Kaawar: Will the
Minister ot States be pleased to state:

(a) whether the practice of appoint-
ing Advisers for Part ‘B’ States will be
continued even after such States have
elected legislatures; and

(b) if so, the names of such States?

The Minister of States, Transport and
Railawys (Shri Gopalaswami): (a)
Yes, they will be called Counsellors in
future. )

(b) Hyderabad, Madhya Bharat,
Patiala and East Punjab States Union,
Ichi:‘n‘qthan, Saurashtra, Travancore-

ochin.

Shri Raj Kanwar: Are Government
in a position to state the earliest date
by which the system of appointing
Counsellors is likely to be abrogated?
Will the abrogation take ten years,
which is the normal life. . . (Inter-
ruption).

_Mr. Speaker: Order, order. It has
not yet come into force. He is talk-
ing ;f its end before it has begun to
work.

8hri Raj Kanwar: Will there be
more thin one Counsellor in any Part
‘B’ State? '

Shri Gopolaswaml: Yes, it is intend-
ed to have two in Hyderabad.

Shri Lakshmaman: May I know
what are the criteria for deciding
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whether a Part B State should or
should not have an Adviser? Is the
composition of the legislature  after
the election 'and the political charac-
ter of the various parties compasing
it one among them?

Shri w: I may straight-
way say that the latter is not one of
the considerations.

As regards the considerations which
weigh with Goverhment in determin-
ing whether these Counsellors should
be appointed, various factors are taken
into consideration such as.the standard
of administration, the financial posi-
tion of the particular’ State and the
need for pulling up these standards in
the quickest possible time,

Dr. Deshmukh: What is going to be
the difference as a result of the change
in the nomenclautre and if there was
no important reason to change it, why
was it changed?

Shri Gopalaswami: There is really
no change in substance, but the change
in the word was intended to make it
clearer to the public ‘that the functions
of these officers will be to give advice
and counsel to the State Governments,
particularly for the purpose of re-
moving any wrong Impression that
they were going there for spying upon
the State vernments or reporting
about them to the Centre for taking
action from here.

Shri Alexander: May I know who
will bear the cost of this appoint-
ment? There are some States which
are deflcit and I want to know who
will pay the salary.

Shri Gopalaswami: The Centre will
bear it generally.

Shri Sivan Pillay: May I know
30Nponul-aI1 03 pasodoxd sy 1 Jayjoym
the system of political agents by
taking recourse to the appointment of
these advisers?

Shri Gopalaswaml: There is no such
intention, because there is much more
intimacy of understanding between
the Centre and the units than there
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was when a foreign ruler was ruling
the country and the Indian States
claimed a kind of nominal sovereignty.

Shri A, C. Guha: May I know it
there is any infention to have advisers
in some of the Part C States .
where recently constitutional reforms
have been introduced?

Shri Gopalaswami: Part C States
are at the present moment Centrally
Administered Areas and theX have a
set-up which has been provided for by
a special Act of Parliament. There
is no intention to plant any political
agents there.

Pandit M. B. Bhargava: Is the Chiet
Minister in ‘these States taken into
confidence in selecting the adviser in
srder to ensure coordination and
smooth working?

Shri Gopalaswami: He is generally
congulted before the appointment is
made.

Shri Raj Kanwar: Will all the Coun-
sellors be getting the same scale of
pay or different scales of pay?

8hri Gopalaswami: That depends
upon the status %t the particular offi-
cer and upon what he is {etting in
Government service at the time he is
sent to the particular State.

Mr. Speaker: I think we will go to
the next question. :

RAiLwAY CLEARING AcCCOUNTS OFFICE,
DrLa:

*188. Shri Raj Kanwar: Will the
Minister of Railways be pleased to
state when a final decision is likely to
be taken on the report of the Expert
Committee appointed by Government
to report on the future of the Railway
Clearing Accounts Office. Delhi?

_The Minister of State for Transport
and Rallways (Shri Sunthanam): The
recommendations made by the Expert
Cominittee are being examined by the
Railway Board and a final decision is
likely to be taken in the near future.

Shrl Raj Kanwar: Are any econo-
mies likely to be made as a result of
the decision of the Expert Committee?

Shri Santhamam: That is expected.

PEARL CARPET OF BARODA

*189. Shri Raj Kanwar: Will the
Minister of States be pleased to state:

(a) whether the Pearl Carpet ot
Baroda which according to Sir George
Barawood’s “Industrial Arts of India”
wes estimated to be worth a Crore of
rupees in 1880 is intact;
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(b) if so, whether it is classed as
personal property of the ex-Ruler of
Baroda; and

(c) where and in what condition it
is now?

. The - r of States, Transport
and Rallwd (Shri Gopalaswami):
(a) Our Information is that there
were originally four pieces of pearl
carpet in Baroda with a book value
otrgi. 1,69,446. Two pieces were sold
as early as September, 1916. The
other two with a book value of
Rs. 68,000 and Rs. 15,200 are shown in
on the Jawaharkhana list as having
been taken over by the ex-Ruler in
1949.

(b) The pear! carpets are included
among the private pruperties of the
Ruler of Baroda.

(c) This is ene of the matters to be
ascertained from and settled with the
ex-Ruler.

Shri PJ Kanwar: What has happen-
ed to the Pearl Carpet described in
Birdwood’s book?

Shri Gopalaswami: My officers have
made an investigation and the result
of that investigation is that there does
not appear to be any mention of the
Pearl Carpet in Sir George Birdwood’s
“Industrial Arts of India”, but there
is a passage on this subject in the
“Book of Pearls” by G. F. Kunz and
C. H. Stevenson (1908).

Shri Raj Kanwar; Have Government
considered the necessity and desirabi-
lity of acquiring as a national art
treasure whatever remains of the
Pearl Carpet?

Shri Gopalaswami: We want to re-
cover the particular carpet physically
before we consider the point raised by
my hon. friend.

Rabi Crors

*190. Shri Balmlkl Will the Minis-
ter %f 1:‘oo(l and Agriculture be pleased
o state:

(a) the prospects of the
Rabi crops in all the States;

(b) the State where the prospect of
Rabi crops is the best; and

(¢c) whether the last winter rains
have helped the growth of Rabi crops?

The Deputg Minister of Food and
Agriculture (Shri Thirutiala Rao): (a)
The weather was not favourable for
Rabi sowings in U.P., Punjab, PEP.S.U,,
Madhya Bharat, Rajasthan and parts
of Bombay. Rains received at the end
of January and February have im-
proved the prospects of rabi crops.

present
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¢(b) Madhya Pradesh.
(c) Yes.

ot v wte ARl W AT
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[Shri Balmiki: May I know whether
the estimate of Rabi Crop this year is
Jess than that of the last year or more?
It it is less, what are the reasons?]

Shri Thirumala Rao: In such of those
8tates where the estimate is less, ad-
verse weather conditions are responsi-
blee. But I have not got all the
figures. If he puts a separate ques-
tion, I shall give him the figures.

WHEAT PRODUCTION

*191. Shri Balmiki: Will the Minister
:tt tl-‘ood and Agriculture be pleased to
ate:

i:z the steps taken by Government
to improve the varieties of wheat which
are unaffected by insects; and" -

(b) how far the production of wheat
has been affected by rust during the
years 1948, 1949, 1950 and 195317

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
There are no serious insect pests

damaging the wheat plant in India. .

Presumably the hon. Member is
referring to the steps taken to breed
rust resistant varieties of wheat. The
Indign Council of Agricultural Re-
search has been subsidizing research
on this work since 1930-31. Investi-
gations so far undertaken have result-
ed in some success. Varieties resistant
to one or the other forms of rust
individua have been determined.
The Co-or inated Wheat Rust Control
Scheme is being intensified for a perfod
of 2 years from the 1st April, 1952,
with a view to evolving a variety
resistant to all the kinds of rusts
which affect the crop in India.

(b) A statement is laid on the
Table.

STATEMENT

The effect of rusts from 1948 to 1951 cn
wheat production in the principal
wheat growing areas.

Punjab.~The damage during
1948 to 1950 was 5 to 15 per cent.
In 19851 there was practically no
damage.
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Uttar Pradesh.—~The damage in
1948 was 6 to 8 per cent., in 1949
and 1950, it was 2 to § per cent.
and in 1951 only § to 1 per cent.

Madhya Pradesh.—The damage
in 1949 was 5 per cent.; in 1948,
1950 and 1951 there was practi-
cally no damage.

Madhya Bharat—The damage
in 1948 was 5 per cent. In subse-
gi%elnt years it was almost negli-

e.

Bihar~The damage in 19849,
1850 and 1951 was 4 to 6 per cent.

Bombay.—The disease ? ared
in an epidemic form in 1948 and
destroyed about 45 to 50 per cent.
of the crop, but in subsequent
years, the damage was negligible.

INTERNATIONAL STUDY GROUP ON
INLAND WATERWAYS

*195. Shri 8. C. Samanta: (a) Will
the Minister of Transport be pldased
to state the names of countrizs that
were represented in the International
Study Group on Inland Waterways?

(b) How far is the water transport
system in this country likely to de-
velop by the experience gained during
the tour of the Study Group?

The Minister of State for Transport
and Railways (Shri Santhagam): (a)
The countries represented on the
study Group of Inland Water Trans-
port Experts were Burma, India,
Pakistan, Thailand and Viet-Nai.

(b) The interim report of the Study
Group which has been received con-
tains useful information regarding the
design of craft, {ts construction and
maintenance, modes of towing. load-
ing and unloading operations, river
conservancy works, organisation and
administration in the countrles visited
and their applicability to the condl-
tions in this country. The Report is
under consideration. It will be of
some value in drawing up and imple-
menting programmes of development
of inland water transport in the
country.

Shri S. C. Samanta: May I know
the names of places visited by this
Groug and also as to who financed
them?

Shri Santhanam: The Group made
a rapid tour of Thailand, Burma,
Pakistan and India and thereafter
they started on a tour of Europe and
U.S.A. on the 18th of August 1951.
They toured France, Belgium and
Great Britain till the end of Septem-
ber and proceeded to the US.A. on
the 1st October where they stayed
untfl the 10th of November 198).
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The tour was financed by the ECAFE
except that the salaries of the people
were paid by the Governments con-
cerned.

Shri S. C. Samanta: May I know
how far the experience gained by this
Study Group will help inland naviga-
tion from Calcutta to Allahabad?

Shri Santhanam: Their report is
under consideration.

Shri Sivan Plllay: May I know
which were the States in India which
were visited by this Study Group?

Shri Samthanam: It is not a question
of States. They studied the question
of inland navigation. They must have
visited the Ganges system.

8hri 8. C. Samanta: Who were the
representatives of Indja on this Study
Group?

Shri Samthanam: The representatives
deputed by us from India were:

Shri M. L. Sood, Director of Navi-
gation, Central Water and
Power Commission;

Shri K. A. Batha, Inspector of
Boilers and Surveyor of Steam
Vessels, Government of Bihar;

Shri P. Basu, Assistant Director
of Navigation, Central Water
and Power Commission.

In addition, Mr. J. M. Sweet and
Shri A. O. Chowdhry, two: senior
employees of the India General Navi-
gation and Railway Company, Ltd.,
were associated with the group as
observers subject to the condition that
the company would meet all the ex-
penses, both in India and abroad, of
their officers.

Shri S. C. Samanta: In view of the
difficulties experienced for the move-
ment of foodgrains by rail, have Gov-
ernment any proposal under considera-
tion to speed up the Calcutta-Allaha-
bad Navigation scheme?

Shri Santhanam: We have establish-
ed a Ganga-Water Transport Board
ghich is going to look into this ques-

on.

Shri A. C. Guha: Are we to under-
stand that this Study Group did not
study inland navigation on any other
river except the Ganges?

Shri Santhanam: I have not got the
detail®; they might have gone to other
places as wel). :

LAND UNDER CULTIVATION IN HYDERABAD

~ ..*196. Shri A. Joseph: Will the Minis-
ter of States be pleased to state:
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(a) the total acreage of lands under
cultivation in Hyderabad for f
crops;

(b) the total extent of waste-lands
under cultivation by unauthorised
landlesg peasants in that State; and

(¢) whether the State Government
has taken steps o drive the unautho-
rised peasants from those cultivated
lands; and

(d) if so, whether any steps are
being taken to continue the cultivation
of those vacated lands?

The Minister of* States, Transport
and Rafllways (Shri Gopalaswami):
(a) The total acreage under food
crops in the State for the Agricultural
year 1051-52 is 1,03,30,000 acres for
Kharif and Rabi only.

(b) The information is not readily
available and has to be collected from
various taluk offices which would take

considerable time.

(c) and (d). The Hyderabad Land
Revenue Act provides for the summary
ejection of unadthorised occupants of
Government waste-lands and for levy
of penal assessment on such encroach-
ment. . Unauthorised occupants of
Government waste-lands broadly fall
into the followigg categories:

(i) Harijans and backword class-
es who had no other land and
who had made the waste-lands
fit for cultivation and were
cultivating them for several
years.

(ii) Lands cultivated and held by
persons who had lands not
exceeding the area of an eco-
nomic holding and where the
lands encroached are under
their personal cultivation for
a period not less than six
years.

(iil) Small bits of land held by
landlords who own an area
more than an economic hold-
ing where such bits are essen-
tial or more useful for cultiva-
tion of their existing holdings.

(iv) Landlords already holding
other land in excess of an
economic holding.

In order to secure proper &ilisation
of waste-lands the State Government
have sanctioned the grant of patta
rights to Harijans and other backward
classes in category (i) above under
the Special Laoni Rules. Persons in
category (ii) and (ili) alove have
been granted patta rights on payment
of upset price equal to' 16 times the
land revenue assessment; the State
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Government have ordered that the big
landlords in category (iv) above, who
have epcroached wupon waste-lands,
should be ejected and the land distri-
buted to Harijans, backword tribes
and other landless people.

Shri Kamath: During, Sir, the
troubled days in Hyderabad following
the partition of India was there a lot
of unauthorised occupation of land by
the Razaakars and their allies, and if
so have such lands been restored to
the rightful owners or rightful tenants?

Shri Gopalaswami: There was cer-
tainly some unauthorised occupation
in the sense that my hon. friend uses
that particular expression. There
were also cases where the actual til-
lers stuck on to the land. The law
being what it was landholders were
given the right to recover physical
possession of their lands, but I do not
think there was much of a success in
that particular operation on the part
of landlords for quite a consfderable
time. I believe possession of a cer-
tain amount of land has been reco-
vered. There is still some land which
is in the occupation of people who
have no title to the land.

Shri A. Joseph: Will the hon. Minis-
ter please say whether patta rights of
Government waste lands which are
being cultivated by eHarijans will be
given to them and the number of such
patta rights issued during 1951?

Shrl Gopalaswami: I am afraid 1
must ask for notice of that question.

Dr. Deshmukh: May I know, Sir, in
how many cases there was actual
ejection and what was the acreage
covered by such cases?

Shri Gopalaswami: I am afraid I
must ask for notice of that also.

Shri A. Joseph: A number of Hari-
jans and other backward classes are
cultivating waste land for the past five
Yyears at least. Will the Central Gov-
ernment issue orders tq the State
Government to issue pattas to these
cultivators?

Shri Gopalaswami: I am afraid the
Central Government have no jurisdic~
tion to do so.

Shri M. Naik: May I know what Is
the policy of Government in regard to
allotting lands, either reelaimed or
unreclaimed, to people who have not
got an economic holding in Hyderabad?

Shri Gopalaswami: I suggest this
question be put to the Hyderabad Gov-
ernment when the new legislature
there comes into being.
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+199. Shri 8. C. Samanta: (a) Will
the Minister of Feod and Agriculture
be pleased to state the quantity of jute
grown in different parts of India in
the year 1951-52 (State-wise)?

b) How much more jute is proposed
to (be grown in the year 1952-53?

(¢) When do Government expect to
be self-sufficient in jute?

(d) How much paddy land has been
utilised for growing jute  in_ West
Bengal in the year 1951-52?

(e) How much more land is pro-
pesed to be utilised for jute-growing
in the year 1952-53?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Assam 840 lakhs bales; Bihar
9.56 lakh bales; Orissa 387 lakh bales;
West Bengal 2331 lakh bales; U.P.
1.03 lakh bales; Tripura .61 lakh bales.

(b) The target ot additional pro-
duction for 1952-53 is under considera-
tion in consultation with the State
Governments.

{c) The target of relative self-suffi-
fﬁ%’éﬁ%’e“ expected to be achieved by

(d) In 1951-52 the acreage under
paddy as well as jute increased in
West Bengal over the previous year.
There was, therefore, no net diversion
from paddy.

(e) The matter is still under consi-
deration in consultation with the State
Governments.

Shri S. C. Samanta: May 1 know,
Sir. whether it is a fact thgt all the
lands that were growing jute were
also growing paddy at the same time?

Shri Thirumala Rao: I cannot
understand the questjon. Does he
mean to ask whether jute and paddy
are ?gtowing by rotation in the same
area

Shri S. C. Samanta: Yes.

Shri Thirumala Rao: I have no defl-
nite information.

Shri 8. C. Samanta: May I know

‘whether the West Bengal Government

represented to the Central - Govern-
ment that they should be given rice
:oxt'e ?the diversion of paddy lands to
u

Shri Thirumals Rao: That I have
answered several times. .--We have

eed to give about 50,000 tons - in
;utaw of diversion of paddy lands to
ute.
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Shri Chattopadltyay: What has been
the increased acreage under paddy and
jute in West Bengal?

Shri Thirumala Rao: In 1950-51 the
acreage under rice was 9,385,000
acres; in 1951-52 it is 9,670,000. Under
jute in 1950-51 it was 651,000 acres; in
1951-52 it is 876,000 acres. But in
1951-52 the increase in rice acreage
was 232,000 acres and in jute it was
225,000 acres. Therefore, there was
practically no diversion of acreage
from rice to jute.

Shri B, K. Das: May I know whe-
ther there were different targets for
different States for the year 1951-52,
whether those States have reached
those targets, if not what are the
reasons, and which States have not
been able to reach their targets?

Shri Thirumala Rao: Sir, a reply to
the question will involve a blg state-
ment and take the time of the House.
It the hon. Member would put down
a separate question I shall give the
information.

Shri Sivan Pillay: May I know
whether the cultivation of jute has
been newly tried in any other State
in India and, if so, with what success?

Shri Thirumala Rao: As my friend
seems to be interested in Travancore-
Cochin, I may say that we have spent
some méney and tried to grow jute
there, but we have failed.

Shri S. C. Samanta: May I know
how far the campaign to grow more
jute has hampered the grow more food
campign in West Bengal and whether
Government is aware that land is
being gradually diverted for money
crops there?

Shri Thirumala Rao: Sir, it has

been the policy of the Integrated Plan.

to grow cotton, jute and food crops,
and whatever diversion is made is met
by food imports in Bengal.

Shri B. K. Das: Is it a fact that
some of the States have refused to
divert more land for the production of
jute, and may I know what is the

rogramme for growing more jute in

ose areas?

Shri Thirumala Rao: I am not
aware of any States refusing, but we
are in correspondence with the State
Governments in regard to the fixing of
targets for the coming year.

Shri V. Gangaraju: May I know how
the jute growing experiments in
Madras State have fared?

Shri Thirumala Rao: There is no
jute grown in Madras—what is known
as mesta is being grown in Madras.
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HomororatHic ENQUIRY COMMITTEE

*198. 8hri 8. C. Samanta: Will the
Minister of Health be pleased to refer
to the answer given to my starred
question No. 2712 asked on the 2nd
April, 1951 and state:

(a) whether any further action has
been taken by Government to imple-
ment the racommendations of the
Homoeopathic Enquiry Committee and
the resolutions unanimously passed by
the Third Health Ministers’ Conference
held in 1950;

(b) whether the views of all State
Governments on the recommendations
of the Enquiry Committee have been
received; and

(c) if so, what are their views?

The Minister of Health and Com-
munications (Rajkumari Amrit Kaur):
(a) The position is still the same as
stated by me in reply to the hon.
Member’s starred question No, 2712,
dated the 2nd April, 1951. The views
of the Medical Council of India are
awaited.

(b) and (c). Yes. A summary of
the views of the State Governments is
laid on the Table of the House. [See
Appendix I, Annexure No. 40.]

Shri 8. C. Samanta: The statement
shows that most of the Governments
have agreed to the setting up of
homeopathic research and training
institutions in India. May I know
what time it will take for Govern-
ment to decide to take any practical
step in the matter?

Rajkumari Amrit Kaur: Well, Sir,
the creation of these institutions de-
pends on an arrival at a decision re-

arding the courses of instruction to
ge glven and therefore I have to wait
till the reply from the Medical Coun-
cll comes. My latest information is
that while they have considered the
question they were unable to arrive at
any conclusive decision and they are
now taking it up again in April.

Shri 8. C. Samanta: Do Govern-
ment propose to enact Central legisla-
tion on the subject?

Rajkumari Amrit Kaur: Not until
we have the views of the Medical
Council of India.

8hri Kamath: When were the views
of the State Governments in this mat-
ter received by the Centre and when
were they referred to the Medical
Council of India for their opinion?

Rajkumari Amrit Kaur: The matter
was referred to the Medical Council
of India In December, 1950. The Re-
solutions of the Health Ministers’
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Conference were also referred to the
State Governments. The replies took
a long time in coming, and the Medi-
cal Council of India, as I have said
before, have not yet sent in their
opinion.

Shri Kamach: Inasmuch as the state-
ment laid on the Table shows that
most- of the State Governments have
agreed to the constitution of the Cen-
tral Council of Homoeopathic Medicine,
is the Ministry taking steps in this
direction at least?

Rajkumari Amrit Kaur: The views
of the State Governments have been
sent to the Medical Council of India
and as I said before, I have got to
await their reply before I can take
any action at all.

Dr. Deshmukh: Has this question
been referred to the Planning Com-
‘mission and has its opinion been
obtained?

Rajkumari Amrit Kayr: No, Sir.
Foop Poricy

*200. Shri M, Naik: (a) Will the
Minister of Food and Agriculture be
gleased to state what is the present
ood position of India?

(b) What is the total quantity of
food procured both internally and
from outside TIndia up-to-date as
against the total requirements of the
country for the current financial year?

(c) Have Government formulated
any food policy for the year 1952-33?

(d) What are the main features of
the policy and how do they differ from
the policy for the current year?

The Deputy Minister of Food and
Agricultural (Shri Thirumala Rao): (a)
The main factors of the present food
position in the country are:

(1) Failure of crofs following the
prolonged spell o drought in
‘Western India starting from the third
week of August and the failure of the
N. E. Monsoon over parts of Madras
and Hyderabad leading to local
scarcity in these areas.

(2) The Kharif crop has been good
in Orissa and Madhya Pradesh and
the rains received in November im-
proved the prospects of the coming
crop in the rabi-growing areas. - The
net result is that the prospects of
the year 1952 are not worse than
those of 1951. An import of 5
million tons is being provided for, to
meet the difficulties and set up a
reserve. The total stock in Govern-
ment’s hands has also increased from
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10 lakhs on 10th February 1951 to 17
lakhs on 9th February, 1852. The
supply position of rice, however,
continues to be difficult.

(b) The Basic Plan of food distri-
bution is worked on the basis of the
Calendar year. The total require-
ments for Government distribution in
1951 as estimated by the State Govern-
ments at the end of 1950 amounted
to 99,92,000 tons, against which
36,59,000 tons were actually procured
from internal sources and 47,23,322
tons were imported during 1951.
actual offtakes in 1951 were 78.20,000

ns.

(c) and (d). Attention of the hon.
Member is drawn to the statement
made by hon. Minister for Food on
the floor of the House on 22nd Febru-
ary, 1952. Briefly, for the year 1952
the policy is a continuation of the
policy for 1951, except that:

(i) The existing schemes of subsidy
and food bonus have been discontinu-
ed. Government of India will, how-
ever, supply imported milo at a
subsidised rate of Rs. i5 per maund.
Similarly imported coarse and broken
rice will also be supplied at subsidised
rates of Rs. 25 and Rs. 21 per maund
respectively.

(ii) With a view to securing prompt
internal procurement of rice, the
State Governments have beeu allow-
ed till end of May, 1952 an increase
in their procurement price not ex-
ceeding Rs. 2 per maund varying
according to areas and circumstances.

(1lil) Greater emphasis has been.laid
on procurement of rice within the
country and enforcement of further
austerity measures regarding rice
consumption.

(iv) Securing supplies from over-
seas consistent with availabilities and

reasonableness of prices.

Shri M. Nalk: What are the nor-
mal imports of rice from outside?

Shri Thirumala Rao: Last year I
think we have imported about 8 lakh

tons.

Shri M. Nalk: What are the
:gtrmtries from which rice is import-

Shri Thirumala Rao: Siam and
Burma chiefly. We got a little
quantity of rice from China also last
year, and Pakistan.

Shri M. Nalk: The hon. Minister
stated the other day that the inter-
national position of rice production
was not very satisfactory. May I
know whether by India’s entry into
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bilateral agreements with any of the
rice producing countries, it gets rice
supply from those countries?

Shri Thirumala Rao: The agree-
ments with Burma and Siam are
bilateral agreements.

Mr. Speaker: I think the point is
whether there is any agreement on be-
half of India to supply rice to other
countries.

Shri Thirumala Rao: No, Sir.

Shri M. Naik: May I know whether
there is any bilateral agreement by
other countries to supply rice to India?

Shri Thirumala Rao: There is a
bilateral agreement between Siam and
Burma and Pakistan also.

Shri M. Naik: How do these
countries stand in respect of the
supply of rice to India and in respect
of the agreements made by these
countries?

Shri Thirumala Rao: Of course,
there are some disappointments in
the implementation of these agree-
ments but still they are the only
s;)urce from which we are getting
rice. .

Shri M. Naik: May I know whether
in respect of the austerity measure
which the hon. Minister referred to,
whether Government is going to
initiate any austerity policy in respect
of the surplus state so as to make
procurement programme more intense?

Shri Thirumala Rao: Yes. That is
one of the decisions of the recent Food
Ministers’ Conference that there will
be more stringent drive of procure-
ment of rice in the surplus provinces
where rice is produced and an induce-
ment is also offered up to Rs. 2 a
maund up to the end of May, 1952,

Shri M. Naik: May I know whether
the procurement will be confined to
the surplus portion which is put in
the market or that it will also be
extended to the growers by way of a
levy system or anything like that?

Shri Thirumala Rao: It sll depends
on Individual systems that are in
vogue in the various states. I cannot
give details.

Dr. Deshmukh: Is there any possi-
bility of creating at least a nucleus
of a reserve out of the imports of
foodgrains this year?

Shri Thirumala Rao: We hope so.
We have got now. as I stated before,
llg 2}akhs of tons on the 19th February,

52.
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Shri Shiv Charan Lal: In view of
the rapid downward trend of the
prices of foodgrains, especially of
wheat and coarse grains in Northern
India, is the Government going to
reconsider the price at which they are
¢o£n§ to supply grain in the controlled
area’

Shri Thirumala Rao: I do not know.
The fall registered may be a very
temporary one and it may not affect
the overall prices continuing in the
whole of the year.

Shri M. Naik: The hon. Minister in
his statement has referred to the
policy of the procurement bonus
system. He has also referred to
certain types of development schemes
which have been finan®ed by the bonus
paid by the Centre. May I know
what are these types of development
schemes which have been financed by
the Centre and which have been
implemented so far?

Shri Thirumala Rao: This b
was first introduced or was integggg
to encourage procurement but the

nded purpose was not achieved
and therefore the Central Govern-
ment thought it best to spend this
money on development projects and
minor irrigation schemes which are to
the tune of nearly 100 schemes in
every state. That will bring fresh
land under cultivation and give water
:}g::lply to land already under cultiva- -

SOUTHERN, CENTRAL AND WESITERN
RAILWAYS

*201. Shri M. Naik: (a) Will the
Minister of Rallways be pleased to
state the dates on which inauguration
of Southern, Central and Western Rail-
ways has taken place?

(b) In what way and to what extent

has economy, if any, been secured by
this re-grouping?

The Minister of State for Trans
and Railways (Shri Santhanam): p?:)t
The Southern Railway was inaugurat-
ed on the 14th April, 1951 and the
Central and Western Railways on the
5th November, 1951.

(b) While better co-ordination in
the movement of trafic has been
secured on the Zones already formed.
it is too early to assess the full extent
of the economy. However against
334 officers existing . on the old
M. & S.M,, S.I. and Mysore State Rail-
ways before regrouping, only 321
officers were provided on the Southern
Railway.
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Shri M. Naik: May I know when the
:dtl;er zones are going to be inaugurat-

Shri Santhanam: It will be consider-
ed at the Central Advisory Council
meeting to be held on the 27h.

Shri M. Naik: May I know whether
there have been objections from some
State Governments, some commercial
concerns as well as some employees
urging the postponement of further
grouping to certain future dates and
at least till the new House of Parlia-
ment sits? :

Shri Santhanam: That will be taken
into consideration.

-Shri Kamath: Is it a fact that there
is a proposal before the Government
toname the Southern Railway as the
Great Southern Railway whereas the
adjective ‘great’ will not be prefixed,
to other Railways?

Shri Santhanam: I think the hon.
t{\:lember is drawing upon his imagina-
on.

/DEVELOPMENT OF MINOR PORTS

. *202. Shri M. Nalk: (a) Will the
Minister of Transport be pleased to
state whether a survey was recently
conducted for development of minor
ports in India and if so, whether

Government have received any report
thereof? v repo

(b) What are the places and States
which have been recommended for
suclr development?

(c) What is the estimated expendi-
ture involved in these development
schemes?

(d) When do Government propose
to take action on the recommendations?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Yes. A survey of minor ports in
India was conducted by Shri S.
Nanjundiah, an officer on Special
Duty, appointed for the purpose.
He submitted his report in two parts,
the first in May, 1951 and the second
‘in- June, 1951.

(b) The report contains recommen-
dations covering different aspects of
working of practically all the minor
ports in the country.

(c) An approximate estimate of the
expenditure involved on certain im-
provements essential for maintaining
all the minor ports in their present
level of efficiency is Rs. 2.5 crores.
This includes the cost of dredgers
and tugs.
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(d) The report was placed before
the National Harbour Board in
November 1951 and the recommenda-
tions of the Board are being
pursued in consultation with the
State Governments on whom rests
the primary responsibility for im-
plementing them. A statement show-
ing the recommendations of the Board
and the progress of action taken on
each of the recommendations |is
placed on the Table of the House.
[See Appendix I, annexure No. 41].

Shri M. Naik: May I know whether
the survey report has recommended
the establishment of any minor port
on the eastern parts of Orissa?

Shri Santhanam: Mr. Nanjundiah’s
reports deal with .only minor ports
in this country.

Shri M. Naik: From the statements,
I find that some prescribed dates were
fixed for submission of reports by
the State Governments., Have any
reports been received from the State
Governments so far in respect of
Orissa and other States which have
been asked to submit their reports by
the specified dates?

Shri Santhanam: I have not got the
details. I would like to have notice.

Shri Lakshmanan: May I know what
is the nature and extent of help that
the Centre is giving to the States for
the implementation of these recom-
mendations?

Shri Santhapmam: It will depend
upon -the nature of the development
required in each port.

Shri Shiva Rao: My hon. friend
referred to a statement being placed
on the Table of the House. Does
that include any decision taken by
Government on one of the recom-
mendations, classifying these reports
as minor ones and intermediate ones.

Shri Santhamam: Yes, Sir, it does
contain such information.

Shri M. Nalk: May I ask how far
technical assistance from abroad Iis
available for implimentation of these
development schemes?

Shri Santhanam: We have got men
with technical knowledge in the
officers of our major poris. So no
special technical assistance from
abroad is required for our minor ports.

ASSOCIATED FARMS

*203. Dr. Deshmukh: (a) Will the
Minister of Food and Agriculture be
pleased to state whether any Associated
Co-operative Farms have been sanc-
tioned by Government?
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(b) What are the places at which
these have been opened?

(c) What is the amount sanctioned
for expenditure on each?

(d) Are any proposals pending dis-
posal and if so, how many and from
what States?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
to (¢). Yes. The Government of
India sanctioned a grant of Rs. 34,500
and a loan of Rs. 1,53,500 to the
Bhga:l Government in 1950-51 for
starting an Associated Farm at Ajnal.

The Governments of Orissa, West
Bengal, Travancore-Cochin, Himachal
Pradesh and Ajmer have infgrmed the
Government of India that they are
taking steps to encourage the estab-
lishment of Associated Farms, but they
have not approached the Government
of India so far for financial assistance.

(d) No such proposals are pending
with the Government of India.
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B1.0op BANKS

[*204. Shri Oraonm: (a) Wil the
Minister of Health be pleased to state
how many Blood Banks have so far
been opened in Part ‘C’ States and at
what places?

(b) How many of these Blood Banks
have had their blood stock utilized for
patients and how many patients lives
hrave been saved?

(¢) Is it a fact that at some places
money is i donated in place of
blood and if so, how is such money
being utilized?]
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The Minister of Health and Com-
munications (Rajkumari Amrit Kaur):

(a) One at the Irwin Hospital, New
Delhi.

(b) The blood stock in the Blood
Bank referred to is being utilised for

atients. So far 2461 lives have
een saved.
(c) Yes. The money donated in

Delhi is credited to the poor fund and

out of this amount payments are made

to donors who need money at the rate

of Rs. 5 per head. Milk is provided

R tahe Jail convict donors out of this
nd.

st wireiw ;A Ay afgar ag
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@
[Shri Oraon: Will the hon. Minister
please state whether blood is provided

to those who are not in a position to
pay for it?
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[Rajkumari Amrit Kaur: Yes, it is

provided and nothing is charged
from them.]

Shri M. Naik: How many - Bl;)od
Banks are there gll over India?

Rajkumari Amrit Kaur: I would
like to have notice of that question. I
know Punjab has one; there is one in
Bombay and Madras. I am not quite
sure about the other places.

RAILWAY WAGONS

*205. Shri Massey: Will the Minister
of Railways be pleased to state:

(a) the total number of broad gauge
wagons on Class I Railways;

(b) the average carrying capacity
of each wagon;

(c) the tonnage carried in the year
1950-51; and

(d) the average turn round of

. wagons?

Oral Answers 308 Y



.309

Oral Answers

The Minister of State for Transpert
and Railways (Shri Santhamam): (3)
148,675 including 10,802 special type
wagons.

(b) The average capacity per wagon,
excluding special type wagons, is
21.8 tons.

(c) 98,232 thousand tons.

(d) 11.0 days.

Shri Massey: The hon. Minister's
statement gave 10.5 days; but 1 find it
is 11 days. Do these include un-
‘economic wagons which are not used
in the pool?

Shri Santhanam: I am not quite sure;
I would like to have notice.

Shri M. Nalk: May I know to what
extent the shortage of wagon position
in India has so far been met?

Shri Santbanam: So far as a Broad-
gauge is concerned, I do not think
there is a general shortage of wagons
at all. There may be shortages in
particular places Wwhere there is
excess of trafic at particular mo-
ments. Generally, we have got all
the wagons required. We are
arranging to meet the shortage in
metregauge wagons.

Shri Massey: Could the hop. Minister
ive the daily allotment of wagons to
industries for loading?

Shri Santhanam: I have given the
total number of wagons and the turn
round. It is a matter of calculation,
I think.

Mr. Speaker: Next question.

Shri Massey: No. 206. I am sorry;
1 have not got a statement in reply to’

this question.
WAGONS FOR INDUSTRIES

*2006. Shri Massey: Will the Minister
of Rallways be pleased to lay on the
Table a statement showing:

(a) the wagons indented for by each
principal private industry in the year
1950-51;

(b) the wagons allotted in the year
1950-51 against such indents;

(c) the wagon indents cancelled by
each such industry after allotment has
been made;

(d) the wagons not utilized by each
such industry after supply has been
made by the Railways; and

(e) whether there is any penalty
imposed if indents are cancelled after
(1) allotment; and (ii) supply?-

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
to (d). The compfilation of informa-
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tion required would involve an
amount of labour which would not at
all be commensurate with the result.

(e) Yes.

Shri Massey: I am sorry; it is a
question of a daily morning prayer to
every Transportation Officer and the
figures should be easily available.

Mr. Speaker: I think it should be
left to the hon. Minister and for the
glresent his opinion should prevail.

ext question.

ANGLO-INDIANS IN RAILWAYS

*207. Shri Massey: Will the Minister
of Rallways be pleased to state:
. (a) the number of posts reserved for
Anglo-Indians in class I Railways im
each year from 1946 up to date;

(b) the number of such posts filled
by Anglo-Indians each year;

(c) the number of Anglo-Indians
holding class I posts each year from
1946 up to date;

(d) the number of Anglo-Indians
holding class II posts each year from
1946 up to date;

(e) the total number of Anglo-
Indians in the Railway services eaclr
year from 1946 up to date;

(f) the highest post held by an
Anglo-Indian in each year from 1946
up to date;

(g) the number of Anglo-Indians
who have since 1947 applied for
appointments in the Railways; and

(h) the number rejected?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
to (h). It is considered that the time
and labour involved is disproportionate
to the usefulness of the information.

Shri Massey: This is a matter of
reservation under the Constitution.
The figures should be easily avallable.
How are we to know that we are get-
ting our safeguards?

Mr. Speaker: I think he will take
that into consideration. Next question.

SAILING VESSELS COMMITTEE REPORT

*208. Shri Shiva Rao: Will the Minis-
ter of Transport be pleased to state:

(a) whether any action has been
taken on the Report of the Sailing
Vessels Committee; and

(b) if the answer to part (a) above
be in the afirmative. the nature of
such action?
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The Minister of State for Transport
?d lh.lls'. ways (Shri Santhanam): (a)
es, Sir.

(b) Government’s conclusions were
announced in a Resolution dated the
24th January 1952 a copy of which is
laid on the Table of the House. [See
Appendix I, annexure No. 42].

As mentioned in that Resolution, a
suitable organisation will shortly be
set up under the Director General of
Shipping to deal with problems affect-
ing the sailing vessels industry.

NawABZADI ABIDA SULTANA OF BHOPAL

*209. Shri Kamath: Will the Minister
of States be pleased to refer to the
answer given to Starred.. Question
No. 957 asked on the 11th September,
1951 and state:

(a) whether the inquiry into the
property of Nawabzadi Abida Sultana
of Bhopal has been completed; and

(b) it so, with what result?

The Minister of States, Tramsport
and Railways (Shrl Gopalaswami): (a)
and (b). Subsequent to the information
given in September 1951, immovable
property worth Rs. 3,000 and shares
of the value of Rs. 1,283,000 have been
declared ag evacuee property. En-
quiry in regard to one piece of land
is pending.

EX-STATE TELEPHONE STAFF.

*211. Shri Dholakia: (a) Will the
Minister of Communications be pleased
to state whether the ex-State Tele-
phone Staff taken over in the merged
and new Part C States by the Govern-
ment of India has been absorbed in
the Central Government service?

(b) If not, what is the reason for
the delay?

(c¢) Will they be allowed the same
scales of pay and allowances as are
.allowed to the Central Government
employees or not?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) Does not arise.

(c) Yes.

Shri Lakshmanan: May I know
whether in the matter of categorisa-
tion of the ex-telephone employees a
uniform policy has been adopted or
any preferential treatment has been
given to individual States?

- Shri Raj Bahadur: We have aimed
at a uniform policy.

Shri Lakshmanan: May I know
whether over and above the prior
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scales of pay of those employees, the
ndture and responsibilities of the prior
office was taken into consideration?

Shri Raj Bahadur: What has been
done is that these posts have been
equated with central posts and we have
taken into consideration the relative
td\.xl:‘i"es and responsibilities attached
o them.

BARRACKPUR AERODROME

*212. Shri A. C. Guba: (a) Will the
Minister of Communications be pleased
to state since what date operational
work at the Barrackpur aerodrome has
been started to relieve the congestion
and pressure at Dum Dum?

(b) What kind of aircrafts have
been directed to land at Barrackpur?

(c) How far has the Dum Dum
aerodrome been relieved of congestion
and pressure?

(d) Are the technical facilities and
mechanical devices provided at
Barrackpur adequate?

(e) What is the number of aircrafts
landing monthly at Barrackpur and
the nature and amount of cargoes
carried?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) On
the 1st August, 1950, Barrackpur ae-
gdrome was opened to civil air tra-

c.

(b) (i) Aircraft of the Bengal Fly-
ing Club,

(ii) Privately owned aircraft,

(iil) Aircraft not equipped with
effected two-way radio equipment
capable of maintaining communication
with Air Traffic Control, and

(iv) Aircraft engaged on non-sche~
duled flights which are not perma-
nently based at Dum Dum Airport.

(c) To the extent of about 1000 air-
craft movements involving handlin
of 1000 passengers and 2730 tons of
cargo per month approximately.

(d) Yes.

(e) On an average 500 aircraft lana
at Barrackpur per month. The ave-
rage quantities of cargo loaded and
unloaded are 1330 and 1400 tons
per month respectively. While the
incoming cargo is mostly tea, the
outgoing cargo consists of miscella-
neous items of merchandise such as,
machinery, plant and spares, medi-
cines, handloom products, silk goods
and stationery.
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" ghri A. C. Guka: To which places
is this cargo mostly carried?

Shri- Raj Bahadur: Mostly
this country.

8Shri A. C. Guba: Is there any pas-
senger traffic also?

Shri Raj Bahadur: I would refer
the hon. Member to part (b) of the
answer.

Shri A. C. Guha: In reply to part
(b) of the question, the hon. Minis-
ter referred to some passenger craft
also. Am I to understand that pas-
senger craft also is landing at Bar-
rackpur?

Shri Raj Bahadur: I have referred
to the types of aircraft that are land-
ing at the airport.

Shri Kamath: Arising out of the
answer to part (c) of the question,
whrich refers to the Dum Dum Alirport,
may I know whether this Interna-
tional Airport has been provided with
all the equipment and other mecha-
nical devices in accordance with the
standards prescribed for other inter-
national air ports of the world?

Shri Raj Bahadur: I cannot say
whether it has all the equipments
referred to by the hon. Member
but of course, they have been provi-
ded with all the equipment possible
within our limited financial resources
and such as are required for interna-
tional airports.

Shri A. C. Guba: Sir, I have not
been able to get an answer to my
question whether passengers are also
carried on this line.

Mr. Speaker: I thought that among
the types of aircraft running on this
particular line mentioned in the reply
there are some passenger aircraft also.

Shri Raj Bahadur: I have already
mentioned it in part (b) of the ans-
wer which I shall again read out:

“(b) (1) Aircraft of the Bengal
Flying Club,

(ii) Privately owned aircraft,

(iii) Alircraft not equipped with
effective two-way radio equipment
capable of maintaining communica-
tion with Air Traffic Control, and

(iv) Aircraft engaged on non-sche-
duled flights which are not perma-
nently based at Dum Dum Airport.”

.Shri A. C. Guha: Do these aircraft
engage on non-schedule flights carry
passengers also?

Shri Raj Bahadur: They are most-
1y freight services.

inside
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Shri A, C. Guha: But my question
is whether they are allowed to
carry passengers? :

Shri Raj Bahadur: Not in a regular
manner, so far as I know, Sir. .

Shri Kamath: Is it not a fact:that
soon after the Santa Cruz aircrash in
1949, a committee was appointed by
Government to enquire and report om
the equipment and other matters
relating to international airports amd
has so far been
taken by Government on the recom-
mendations of that 4

S8hri Raj Bahadur: I would re-
quire notice to be able to give infor-
mation as to what extent exactly
the recommendations of that parti-
cular committee have been imple-
mented.

FAMINE IN KUTCH

+213. Shri Dholakia: Will the Minis-
ter of States be pleased to state:

(a) the measures which are be
taken by Government for giving reli
to the people affected by famine in
Kutch whether by providing work er
giving doles to deserving peaple;

(b) the amount each worker gets as
daily wage .and that paid as dole for
sustenance;

(c) the steps taken to provide drink-
ing water in the villages ‘where there
is s'ca‘rgity; and

(d) the steps taken for the main-
tenance of cattle?

The Minister of Stales, Transport
and Railways (Shri Gopalaswami):
(a) Government have sanctioned the
following measur2s to meet the con-
ditions of acute scarcity in Kutch: ,

(i) work on certain major and
minor irrigation tanks includ-
ed in the Five Year Plan of
Kutch has been taken up this
year as relief works;

(ii) construction of village ap-
proach roads and construction
of new tanks in villages and
repairs to old village tanks.
The number of such works
under execution at present is
78 spread over Kutch;

(iii) grant of taccavi loans wher-
ever required.

(b) Wages paid to labour engaged
on famine relief works are calculated
according to the scales prescribed in
the Bombay Famine Relief Code; the
average eamiﬁg of a worker {s annas
11 per day. No doles are being given
at present.
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(¢) A sum of Rs. 2.50 lakhs has
been sanctioned to provide drinking
water in villages where there is. scar-
city. These include sinking of new
wells and repairs to existing ones.
Arrangements are also being made
for the transport and storage of water
to the needy villages.

(d) (1) Out of the 39 Government
Forests in the State 29 have been
thrown open for grazing. Out of the
remaining 10, 4 have been reserved
for cutting and stocking of grass to
meet eme;- ncies and. 6 have been
reserved f0r opening of cattle camps
in summer. Cutting of cher leaves has
been allowed and, in order to encour-

e growth of green fodder remission

Bhog (Government’s crop share)
has been allowed during the famine
period.

(ii) A sum of Rs. 2.50 lakhs has
been sanctioned for grants to 16
Pinjrapoles which receive cattle from
the scarcity areas. The total number
of cattle received by them after 1st
October 1851 is 2997,

(lif) A sum of Rs. 25,000 has been
sanctioned for the purchase of vac-
cine and sera for protection of cattle.
382 heads of cattle were treated during
January 1932 for various diseases.

Pandit Thakur Das Bhargava: Sir,
in view of the fact that many requests
have been made to the Government
and suggestions made for scrapging
the old FPamine Code and Frescri ing
rates of wages at a much higher level,
may I know what action Government
propose to take in this matter? With
your permission, Sir, I would like to
point out that lately there was dis-
cussion here in which it was stated
that ‘the rate in Ajmer is only 10 as.
¢ ples and here it is 11 as., and the
view was expressed that the rate
‘s’hould nowhere be less than Re. 1 per

ay.

Shri Gopalaswami: I take it that
the hon. Member is putting it as a
general question and not with refer-
ence to Kutch.

Pandit Thakur Das Bhargava: With
regard to Kutch also.

Shri Gopalaswami: What I have said
fs that the average earning of a
worker is annas 11 per day. I do not
know exactly what thes maxima and
minima are. But on the general ques-
tion, I think the hon. Minister of Food
and Agriculture may be addressed a
question.

Pandit 'l;ln.knr Das Bhargava: Are
dependants allowance or maternity
Wenefits allowed?
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Shri Gopalaswami: T am afraid 1
am not in a position to’ answer.

Shri 8. C. Samanta: Did Govern-
ment hesitate to declare certain areas
in Kutch as famine-stricken areas
simply because certain sections of the
Famine Code came in the way. as re-
gards present economic conditions?

Shri Gopalaswami: I am unable to
follow either the argument or the
question. At present what the Kutch
Government have done is to open
these works in order to give employ-
ment to such people as need it, and
persons have been coming to these
works and they are given employmegt
and paid wages. So long as that con-
tinues, according to my knowledge of
Famine Codes the circumstances have
?ot reached the stage of declaration of
amine.

Pandit Thakur Das Bhargava: May
I know the distance that a man has
to go daily in order to reach his place
of work?

Shri Gopslaswami: There are quite
a large number of works spread all
over a large number of villages. For
instance, the construction and repairs
to tanks and other connected works are
done in fifteen villages and in 43 plac-
es in those villages. Counstruction of
village approach roads is done in 18
villages and regular irrigation works
in 6 villages. They have tried to
spread the work all over the areas
where there is unemployment.

Pandit Thakur Das Bhargava: This
is a general repl{; but I want to know
whether people have to travel to pla-
ces other than their own villages and
if so what is the maximum -distance
they have to cover every day.

Shri Gopalaswamli: I cannot give an
accurate answer to that question; but
I have no doubt that no person will
be asked to travel more than 5 to 6
miles per day.

Pandit Thakur Das Bhargava: Sir.
with your permission I would like to
put this question to the Food Minis-
ter. He was pleased to inform the
House a few days back that he was
considering the question of these
wages. May I know whether they
have settled on a fair wage and have
they arrived at the result that no
less than Re. 1 should be paid to a
worker per day?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rso):
Sir, I gave that assurance only the
other day when criticisms were level-
led by the two hon. Members—the two
Pandit Bhargavas—about these wages.
I said this matter will be considered
by Government. . But that was only
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two or three days ago and the Minis-
g‘ym has been busy with many other
gs-

Pandit Thakur Das Bhargava: But
if you let pass two months like this,
then the famine too will be over with-
out your doing anything in the matter.

fagre & wrew W wiw
*0¢ ot ety : wre awt g
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(w) ofe Qur § a1 @ & W
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PRICES OF RICE IN BIHAR

[*214. Shri Oraon: Will the Minister
o{ tl-‘mul and Agriculture be pleased to
state:

(a) whether rice is being sold at the
same rate at various rationing shops
in Bihar or whether the price ditfers
from place to place; and

(b) if so, the reasons therefor?]
The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao:

(a) The retail issue price of rice
varies from place to place.

(b) This i{s due to the variation in
the retailers’ commission, which
among other items covers the vary-
ing cost of transport from the whole-
sale depot to the retail shop.

st oty fgeom & A
wiw wT® UF wrg § qEQ wrg @
oA q3ar § 1 37 w1 wwi qadANz
TEET W § ar O & AT
TR At A &7 qear § )

[Shri Oraon: In India, foodgrains
are purchased at one place and then
have to be carried to different places.
May I know whether it i{s the Go-

vernment or the consumers who beay
the cost of transport?] )

it feewe T : 9ES TN R
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25 FEBRUARY 1952

‘cations (Shri Raj Bahadur):

Oral Answers 318

[Shri Thirumals Rao: The Govern-
ment pays it in the ﬂrst instance but
later on it is charged from the con-
sumers.)

ft et : fgrgeamy & swedw T
fgem ¥ et @ twr dw
W g S A dA g !

(Shri Oraom: May I know whether
rationed foodgrains are sold at the
same rates at every ration shop
throughout India or whether prices
differ?]

ot fawrs T ;e ag oy §
qF ¥ qe Aff AT Wi dwer

[Shri Thirumala Rao: The coun-
try is very large, so the rates cannot
be the same throughout.]

Short Notice Question and Answer.
AIR ACCIDENT NEAR NAGPUR

Shri A. C. Guba: Will the Minis-
tet: t:t Communieations be pleued to
8

(a) Whether there hras been any
enquiry into the pight air service ac-
cident at Nagpur in the early morn-
ing of the 18th February, 1952;

(b) What the causes of the accident
were and the nature of the casualties;

(c) Whether, in view of the two
recent accidents, one on the 2i1st
November, 1951 and this one, Govern-
ment propose to consider the desir-
ability of reviewing the whole ques-
tion of night air  service carrying
passengers; and

(d) Whether the Company concern-
ed running the service has been keep-
ing to the standards as required by
the terms of the contract and the
licence?

The Deputy Minister of co(m)mu:l;
a
Expert Committee has been appoin-
ted to investigate the accident and
the Committee commenced investi-
gation on the spot on the day the
accident took place.

(b) The causes are under investi-
gation. As a result of the accidént,
three persons, namely, the Pilot, fhe
Radio Officer and a passenger were
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killed. The remaining 12 passengers
and two crew received injuries and
have been progressing satisfactorily.

(c) The accident on the 21st No-
vember 1851 occurred during the
day time and not at night. All as-
pects of the question are considered
by Government when an accident
takes place and so far nothing has
come to light which would justity a
review of the question of the’conti-
nuance of the night airmail service.
In the light of the: observations and
recommendationis of the Enquiry

. Committee now investigating this
accident, Government will take such
steps as may be necessary. with a
view to avoidance of similar acci-
dents in Ruture.

(d) The Company is operating this
service under a licence issued by the
Air Transport Licensing Board. The
Company has so far strictly adhered
to the terms of the licence.

Shri A. C. Guha: May I be permit-
ted to put questions also on the other
accident? Because that also has been
mentioned in my. . question. That
matter was not discussed in the
House. The Enquiry Committee Re-
port was merely laid on the Table of
the House.

Mr. Speaker: Let Iim frame the
g_uestgon. I will see 'what the ques-
ion is.

Shri A. C. Guha: The hon. Minis-
ter has stated that steps are being
taken to avoid accidents in the fu-
ture. May I know what are the steps
that have been taken 8o far or are
contemplated?

Shri Raj Bahadur: My reply was
that Government will take such steps
as may be necessary with a view to
:voidance of similar accidents in fu~
ure.

Shri A. C. Guha: What
steps contemplated?

Mr. Speaker: He is awaiting the
Report of the Enquiry Committee and
steps will be taken in the light of the
recommendations of the Committee.

are the

Shri A. C. Guha: The Report of
of the Enquiry Committee into the
other accident shows that the En-
quiry Committee has reported that
the aircraft did not carry equipment
to make use of the instrument land-
ing system and if so. whether that is
an imperative condition for any air-
craft getting a license?
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Shri Raj Bahadur: 1 regret it will
be dangerous to rely on my memory
only to reply accurutely with regard
to the recommendations made in that
Report.

Shri A. C. Guba: It is not a ques-
tion of recommendation. It is only
a finding of the Report, that the air-
craft did not carry any equipment to
make use of the instrument landing
system. Is it a condition for every
aircraft before getting a licence for
carrying passengers?

Shri Raj Bahadur: I should be ob-
liged to the hon. Member if he puts
aircraft before getting a licence for
present I will require notice.

Shri A. C. Guha: Is it true that the
ground log book did not contain any
entry that messages about mist and
fog at the Dum Dum aerodrome were
sent to the aircraft concermed and
is it true that the last’ page of the
log book of that aircraft is missing
so that there is no means to ascertain
whether the danger messages were
sent to the craft?

Mr, Speaker: I think
tions were put.

Shri A. C. Guha: No, Sir. That was
never discussed.

Mr, Speaker: I carry some recol-
lection that some question about the
missing log book was put.

Shri A. C. Guha: That was about
Santa Cruz. Every time threre is an
accident pages of the log book are
missing. That is intriguing Sir. That
is why I am referring to this question.

Shri Raj Bahadur: 1 am prepared
on the Nagpur accident not on the
Dum Dum accident. I require notice
for that.

Mr. Speaker: The question refers
only to the Nagpur accident.

Shri A. C. Guha: Is it true that dur-
ing the last two years of night air
service, when another company was
running this line there was no accident
even though at the first stage it was
only an experimental venture?

Shri Raj Bahadur: As a matter of
fact the only change has been that
the Government of India have pur-
chased shares owned permanently by
the Hyderabad Government otherwise
the same people are controlling it, the
same operative and managerial staff
continue to function.

Shri A. C. Guha: The night air ser-
vice was previously being run by an-
other company.

Shri Kamath: Does the first re-
port from Sonegoan port or the Civil
Aviation Department officials received
by Government at the airport reached
the scene of the accident much later

those ques-
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'han the fire brigade from the Nagpur

City?

Shri Raj Bahadur: I regret the re-
port has not yet been received.

Shri Kamath: I am referring to the
first report and not the Enquiry Com-
mittee Report.

The Minister of Health and Com-
munications (Rajkumari Amrit Kaur):
The report is completely contrary to
what the hon. Member said. The fire
brigade reached in time. In fact if
they had not gone in time and it
they had been late, there would have
been very grave trouble.

Shri R. K. Chaudhuri: Does the
hon. Minister remember that a Reso-
Jution was moved in this House re-
commending the stoppage of the
night mail planes?

Shri Raj Bahadur: I don’'t remem-
ber it.

Shri R. K. Chaudhurl: Does the
hon. Minister know that immediately
after moving the Resolution and on
the suggestion by the Government
Benches a Committee was formed to
go into the whole question and that
Committee recommended that there
should be no night-flights?

Shri Raj Bahadur: I regret I am
not aware of any such Resolution
having been passed by the Parliament.

Shri Kamath: Is it not a fact that
the rescue work to which the hon.
Minister referred in the sense of pul-
ling passengers out of the burning
aircraft was done mostly by an
Officer of the Accounts Department
there_’ and not by the fire-fighting
crew?

Rajkumari Amrit Kaur: That |is
not correct, Sir.

Shri Kamath: Does Government
propose to institute an independgnt
enquiry on the lines of the Enquiry
done in the case of the Pathankot
aircrash? -

Shri Raj Bahadur: It is an inde-
pendent enquiry. The Committee of
Enquiry consists of experts.

Dr. Deshmukh: Apart from the
question of any recommendation that
may be made by the Committee, has
Government taken any steps to warn
the company against repeated acci-
dents and to look into the adminis-
tration of the company?

Shri Raj Bahadur: There is no
question of warning. In spite of the
achievements of science, the factor
of human fraility is still continuing.
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Shri A. C. Guha: My previous ques-
tion was that the night air service
which was being run by another com-
pany has recently been changed to
this company and whether there was
any accident in the previous two years
even though it was only an experi-
mental venture in the first instance?

Mr. Speaker: 1 think this was al-
ready angwered by the hon. Minister.

Shri A. C. Guha: No, Sir. This is
a new and a Government concern.

Mr. Speaker: The point is that the
personnel is the same, the manage-

ment is the same, the Director is the
same.

Shri A. C. Guha: No, Sir, it is not
true. There was another company
running the night air service.

Shri Raj Bahadur: It is a fact that
the Himalayan Airways which ran
the night air services formerly had
no accidents but comparison is odious.
There are many companies here and
in other countries of air services
who have met with accidents, I
may point out that the Air India, Air-
ways (India) Ltd., Kalinga Airlines etc.
have all had accidents. Here I have
a report that the people in Elizabeth,
New Jersy heard two thunderous
explosions of crashing alrcrafts in
eight weeks....

Mr. Speaker:

We will proceed
other business. P to

WRITTEN ANSWERS TO QUESTIONS
BANKING FaciLiTiES FOR KUTCH

*192. Prof. K. T. Shah: (a) Will the
Minister of States be pleased to state
whether there is any office of the
Reserve Bank or of the Imperial Bank
of India in the State of Kutch for
transaction of the financial business for
the State?

(b) Are there any Co-operative
Credit Societies in Kutch and if so,
what is their number?

(c) Has any Land Mortgage Bank
been established in Kutch since the
State came under the direct admini-
stration of the Government of India?

The Minister of States.
and Railways
(a) No.

(b) There is only one Co-operative
Credit Society in Kutch viz. The Kutch
District Police Co-operative Credit
Society.

(c) No.

Transport
(8hri Gopaluswami):
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CoNTRACTS FOR KANDLA PORT
DEVELOPMENT

*193. Prof. K. T. Shah: Will the
Nt[ix:éster of Transport be pleased to
state:

(a) the names of the firms or com-
panies with which the contracts in
‘connection with the construction and
development of the Port of Kandla
have been placed, separately between
firms or companies which are Indian,
and those which are non-Indian; and

(b) whether any provision has been
made in these contracts which would
ensure security for carrying out these
contracts satisfactorily and if so, what?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
The Kandla Port Development project
consists of two parts viz. the Main
Harbour Works, expected to cost
about Rs. 7 crores, and other works
such as roads, houses. water and po-
wer supply etc. The question of con-
tract for the Main Harbour Works is
still under consideration. A state-
ment showing the particulars of con-
tracts for other works so far entered
into is placed on the table of the
House. [See Appendix I, annexure
No. 43.]

(b) Generally, all the contracts
follow the standard forms of con-
tract laid down under the C.P.W.D.
Code and contain adequate guarantees
for ensuring the carrying out of the
contracts satisfactorily. The contract
for the main harbour works will also
be on the same basis.

PosT AND TELEGRAPH OFFICES IN KUTCH

*194. Prof. K. T. Shah: Will the
ltvnn%:tter of Communications be pleased
o state:

(a) the number of combined Post and
Telegraph Offices in Kutch, as on the
31st December, 1951;

(b) the number of Post Offices only
in Kutch as on the 31st December,
1951, and at the end of each of the
financial years since that State came
cliixt-leictly under the Government of
ndia;

(c) the number of Telephone Ex-
changes and connections in Kutch as
on the 31st December. 1951, and the
plans for their extension under the
Five Year Development Plan for that
State; .

(d) whether any facilities have been
provided, or projected to be provided
for Trunk Telephone Service in Kutch
together with the places where such
facilities would be availa™e as and
when installed; and

25 FEBRUARY 1952

Written Answers 32.,

(e) what are the terms on_ which
Government instal such facilities in
backward or less developed areas?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a) 14.

(b) 159 on 31-3-49, 163 on 31-3-50.
163 on 31-3-51, 163 on 31-12-51.

(¢) On 31-12-51, Bhuj and Sardar-
ganj, exchanges, cach of 50 line capa-
city, existed with 49 and 14 working
connections respectively. &

It is proposed to replace the 50-line
Board by a 100 line exchange.at Bhuj
during the year 1952-53. The 50-line
cxchange at Sardarganj is proposed to
be replaced by a 100 line exchange
during 1952-53. Due to the fact that
the integration of the States was com-
pleted only recently, it has not been
possible to draw up concrete develop-
ment plans for Kutch. Such develop-
ment as is possible within the avail-
able resources will be undertaken.

(d) A trunk line Palanpur-Kandla-
Bhuj is already wunder construction
and will be completed during 1952-53.
Trunk facilities will thus be provided
at Bhuj and Sardarganj. Subsequent-
ly Anjar, Adilpur, and Kutch, Man-
dvi will also be connected to the trunk
network.

(e) When a project is remunerative
the Department itself provides com-
munication facilities. Otherwise, such
facilities are provided when the State
Government or private parties give
the necessary guarantee to safeguard

. the Department ugainst loss.

IMPORTED FOODGRAINS (FREIGHT)

*210. Shri Jhunfjhunwala: Will the
Minister of Food and Agriculture be
pleased to state the amount of freight
paid on imported foodgrains separately
to Indian-owned ships and foreign
ships during each of the calendar
years 1946-47 to 1950-51?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): A
statement is placed on the Table of the
House showing the amounts of freight
paid on imported foodgrains to In-
dian-owned ships and 1o foreign flag
vessels during the calendar years 1946
to 1951.

STATEMENT
(Figures in lakha of Rupecs)

Year Indian owned - Foreign flag
vessels i _.‘ffffck._
1946 164 1469°6
1947 894 14406
1948 1348 14172
1949 859 13481
1950 49°5 7935
1951 . 1478 3871:0
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Deck PASSENGERS COMMITTEE REPORT

*215.. Shri Kamath: Will the Minister
of Transport be pleased to state:

(a) whether the recommendation:s
of the Deck Passengers Committee
have been considered by Government;
and

(b) if so. what action, if any. has so
far been taken by Government and
the Shipping Companies thereon?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
and (b). The recommendations of the
Deck Passenger Committee are now
under the - active consideration of
Government. The Maritime State
Governments, the Major Port Autho-
rities, the Shipping interests and other
authorities concerned have had to be
consulted. This has been dome and
Governmerit hope to be able to an-
nounce shortly their decisions on the
several recommendations made in the
report.
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PURULIA-LOHARDAGA RAILWAY LINE

[*216. Shri Oraon: (a) Will the
Minister of Railways be pleased to
state if any proposal is under con-
sideration to convert the small gauge
line of B.N. Railway in Bihar, known
as Ranchi Line, which runs from
El’urulia to Lohardaga. to a broad gauge
line?

(b) If so, when will the work be
taken up?]

The Minister of State for Transport
;nd Railways (Shri Santhanam): (a)
es.
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(b) As no decision has yet been re-
ached, Government are not in a posi-
tion at this stage to state whether or
when the work will be taken up.

RaiLway ACCIDENT (ENQUIRY)

*217. Shri A. C. Guha: Will the
Mt:rtnister of Rallways be pleased to
state:

(a) whether Government have made
a thorough enquiry into the lest year's
accident on the Delhi Shahadara Light
Railway;

(b) it so, what the findings of the
enquiry are and what action has been
taken thereon; and

(c) whether Government have taken
any steps to improve the travelling
conditions in that Railway?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Yes. An enquiry was held by the
Government Inspector of Railways.
Circle No. 1, Calcutta.

(b) His findings are:—

(i) that the derailment wag due
to the "breakage of an axle
box of a wagon on the train,

(1) that there was not enough
evidence to hold any person
directly responsible for the
accident,

(iii) that the system and the faci-
lities provided for the exami-
nation of rolling stock need-
ed improvement, and

(iv) that the relief arrangements
were pronpt and adequate;
and medical aid reached the
site as early as practicable.

Necessary action has been taken by
the Railway Administration in con-
nection with item (iii).

(c) Government have taken the
question yp with the Railway Com-
pany, and it is understood that the
managing Agents of the Railway are
doing their best to improve travel
conditions on that Railway.

PoLiTicAL PENSIONS

27. Shri Raj Kanwar: Will the
Minister of States be pleased to state:

(a) how far the work of revision of
political pensions has progressed: and

edftb) when it is llkely to be complet-
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The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) and (b). The whole question of
pphtlcal pension has recently been re-
viewed by Government and a decision
on the general policy has been taken.
Briefly stated the approved principles
are as follows:

. €1) The allowances at present be-
ing paid to direct representatives of
the former rulers should not be scaled
down save in accordance with the
terms of the original settlement.

(2) The allowances payable to the
relatives and dependants of these
rulers should lapse after the demise
of the present recipients.

(3) The remaining pensions other
than grants to religious and charitable
institutions should terminate on the
demise of the existing holders.

(4) Grants to religious and chari-
table institutions should be continued
on the exisfing basis subject to an an-
nual verification that the grant is be-
ing utilised and needed for the speci-
fic purpose of the original grant.

In the light of this decision, orders
on about 8000 out of a total of 10000
cases will shortly issue. Evergv end»2-
avour will be made to expedite deci-
sions on the remaining cases.

DELHI IMPROVEMENT TRUST ENQUIRY
COMMITTEE REPORT

28. Shri Raj Kanwar: Will the
Minister of Health be pleased to stste:

(a) whether orders have been passed
on the Report of the Delhi Improve-
ment Trust Enquiry Committee; and

(b) it not, when this is likely to be
done?

The Minister of Health and Com-
munications (Rajkumari Amrit Kaur):
(a) and (b). The recommendations of
the Delhi Improvement Trust Enquiry
Committee have been considered by
the Government of India and the
Chjef Commissioner Delhi has been
asked to issue necessary orders to the
Delhi Improvement Trust wherever
possible, particularly in vegard to
those recommendations on which im-
mediate executive action is feasible
and to communicate his formal pro-
posals in respect of important matters
for the orders of Government.

METHODS OF AGRICULTURE
29. Dr. M. M. Das: Will the Minister

of Food and Agriculture be pleased to
state:

_ (a) how tfar the decision of the
Indian Council of Agricultural Re-

25 FEBRUARY 1962

Written Answers 388

search, to study and examine the
different methods of Agriculture in
ancient India with particular reference
to manuring, irrigation, etc.,, and to
publish them as a monograph, has
been materialised;

(b) the estimated expenditure for.
{he purpose;

(¢) when the work is expected to be
completed; and

(d) the number of persons employ-
ed for the purpose?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) A bulletin containing information
on crop husbandry available from
archaeological and literary sources of
evidence will shortly be published by

the Indian Council of Agricultural
Research.
A two-year scheme for writing a

monograph on wider aspects of Agri-
culture in ancient India has been put
into operation at the Indian Agricul-
tural Research Institute from 1st Aug-
ust 1951.

(b) Rs. 14.460-0-0.
(c) By July, 1953.

(d) One Assistant at the Agricul-
tural Research Institute,. at present.
One Stenotypist will be employed from
April, 1952.

ADMINISTRATION OF KuUTCH

30. Prof. K. T. Shah: (a) Will the
Minister of States be pleased to state
what was the total revenue derived
every year from the State of Kutch,
under the several Main Heads of
Revenue, in each flnancial year since
the administration of that State came
under the Government of India?

(b) What was the total revenue
expenditure for Kutch in each of the
financial years since the State came
;lhée'ctly under the Government of
ndia?

(c) What was the total capital out-
lay, or Developmental Expenditure for
F.utch in each of the financial years
since the State came directly under the
Government of India?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
The statements containing the infor-
mation upto the 31st March 1951, are
laid on the Table of the House. [See
Appendix I, annexure No. 44.]
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Potrio

31, Shri Raj Kanwar: Will the
Minister of Health be pleased to state:

(a) how many cases of polio are still
under treatment at the Safdarjang
Hospital, New Delhi;

gb) when was the last case admitted;
an

(c) the total number of polio cases
admitted in the Hospital, the number
of those fully cured and the number
of those who died?

The Minister of Health and Com-
munications Rajkumari Amrit EKaur):

(a) 14,
(b) 17th January, 1952.

(c) 315 of whom 8 patients died. It
is not possible to state the number of
cases fully cured as their stay in the
Hospital was not long enough to give
the patients 100 per cent. improve-
ment; cases are usually kept in the
Hospital for nearly six to seven weeks
and about 80 to 85 per cent. show
marked improvement during this
period.

RaiLway LINK WITH KANDLA PORT

32. Prof. K. T. Shah: (a) Will the
Minister of Railways be pleased to
state when it is expected to complete
the Railway connection between the
Port of Kandla in Kutch and the rail-
way system of Saurashtra or of
Rajasthan leading to Delhi?

(b) At what stage was the project
on the 31st January, 1952, and when
is the line expected to be thrown open
to traffic goods as well as passengers?

(c) What are the firms, or companies,
if any, with whom the contracts for
the construction of this Railway line
have been placed, specifying separately
Indian and non-Indian firms and
companies?

(d) Has any provision been included
in these contracts to ensure the
punctual performance thereof, and, if
so, what are those terms and
conditions?

(e) What was the original estimate
of the total cost of the construction
and equipment of this Railway line and
how far has this estimate been varied,
as on the 31st January, 19527

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Metre Guage. A metre Gauge Railway
line is under construction between
Kandla and Deesa, a station on the
western Railway. It is expected to be
completed by Octnber 1852.

402 PSD.
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(b) The progress made upto 3lst
January, 1952, on major items of work
was as under:

(1) Formation
pleted.

(2) Bridges

(3) Permanent way -linking:
per cent.

(4) Station buildings and staff quar-
ters———40 per cent.

The line is expected to be opened
for publi¢ traffic, both passengers and
goods, by 1st October, 1952,

Almost com-

-Almost completed.
76

(¢) A list of contractors with whom
contracts have been placed for vari-
ous construction works is enclosed. All
are Indian Firms.

(d) Satisfactory execution of works
by contractors and their completion
on due dates, is the essence of the
contracts. The conditions nf contract
provide.for imposition of penalty, such
as forfeiture of security deposits, ter-
mination of contracts etc., in the event
of non-fulfilment of the contract or
anykdetault in the execution of the
work.

(e) The line was originally estimat-
ed to cost Rs. 489 lakhs. It is now
estimated to cost Rs. 567 lakhs.

STATEMENT
List of Oontractors on the K. D. Railway
Construction
8. No. Name of Contractor

(1) M/s. 8. M. G. Rishi & Co., Mecrut.
(2) M/s. Saurashtra Blocks & Tiles
Industrics Ltd.
(3) M/e. Hindustan Construction Co. Ltd.,
Bombay.
(4) Mr. Harbham Walji, Sabarmati.
(5) M/s. Kaira Cunstruction Co., Nadiad.
(6) M/s. Radhanpur Construction Co.,
Radhanpur.
(7) M/s. Kailash Engineecring Co., Morvi,
(8) M/e. Bantasingh Parshottamdas Patol
& Co., Bhavnagar.
(9) Mr. Laxman Hicjeo , Hajapur-Cutoh,
(10) M/s. Sindhu Rescttloment Corporation,
Gandhidham.
(11) M/a. Bhivji Bhimji & Co., Madhapur
(Cuteh).

(12) M/s, Mcpa Mandan & Co., Shanai
(Cutoh).
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8. No. Name of Contractor 8. No. Name of Oontractor
(13) Famous Garrage, Gandhidham. (20) M/s. Shangvi Venidas Kesharji & Co.,

(14) Mr. Bulchand 8scomal, Gandhidham.

(15) M/s. Gogaldas Bhindo & Co., Bojnbay.

(168) M/s. J. Rodgers & Sons, Udaipur.
(17) Mr. Nadirshah N. Khambata,
Viramgam.

(18) M/s. Bhapoorji Pallonji & Co. Ltd.,
Bombay.

(19) Mr. Madanlal Laminarayan, Abu Road,

(20) M/s. Raja Nogah & Sons, Kumbharia.

(21) M/s. Allen Berry & Co., Bombay.

(22) Mr. John Doss, Andheri,

(23) M/s. Fali & Homec Bros.,, Bombay.

(24) Mr. D. David, Bombay.

(25) Rose Auto Bervice Station, Bombay.

(26) M/s. Bhagwandas & Sons, Bulsar.

(27) Mr. Shivaingh Dharamaingh, Sardarganj.

(28) Surat Cotton Spg. & Weaving.Mills Co.
Ltd,, Abmodabad.

Anjar.
(30) Pt. Vijoyashankar M. Chandi of
Varahi.

(31) M/s. SBhriram Ramgopal, Decaa.
(32) Mr. Aliaji, Chitrod. -

(38) Mr. K. K. Patel, Anjar.

(34) M/s. Jairam Ramji, Anjar.
(35) M/s. Anjar Woaving & Spinning Mill
.» Anjar,

(36) M/s. J. T. Kotah & Co., Morvi.
(37) M/s. Atinaram H. Vazirani & Bors.,
Kandla.

(38) M/s. Kalidas Jethaji, Deesa.

(39) M/s. Dulerai & Co., Navalakhi.
(40) ﬂf/u. Abram Alarakha, Naviakhi.
(41) M/s. Kekabhai Ibramji Bore,

Radhanpur,

(42) M/s. Timaram Singhal, Sardarganj.
(43) M{s. Govind Moti & Co., Anjar.
(44) Mr. Velji Rooda, Anjar.
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CORRIGENDA
to
the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1852

In Volume I—
1. No. 2, dated the 6th February, 1952,—
(i) Col. 23, line 33 for “to provide for” read ‘“further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for".
2. No 5, dated the 12th February, 1952,— .
(i) Col. 309, for existing last line read “chancellories or in government, but”
(if) Col. 362, line 31 for “Kamth” read “Kamath”.

3. No. 6, dated the 13th February, 1852,—
(i) #m 3Re, dfe 2y & “or [T & wqre 9% e At oF
(i) 9T 3R, GfRr 4 & “aaw”’ & eqrT 9T Caw” 9§ |
(iii) Col. 443, line 8 for “ony” read ‘only”.
=ty te Glake S ! g4 ghe 00 i 8952 S o il VY K (iV)
(v) Col. 529, for existing last line read ‘“‘excess of such moisture as may

reasonably be expected, by watering the".
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—

(1) Col. 648, after line 17, insert “this demand has come before the House
today, that”.

(ii) Col. 658, line 32 for “OuTLAY” 7ead ‘“‘OUTSIDE'.

(iif) Col. 659, line 6 from bottom for “Jagivan Ram” read “Jltjivan Ram™

(iv) Col. 676, last line for “liament” read “Parliament”.

(v) Col. 686, line 16 from bottom for “Gapalaswami” read “Gopalaswami”.

5. No. 9, dated the 18th February, 1952,—

(i) mar coy, At  dfwr ¥ { “ofer Ts”’ & cwry 97 “arfam v’ oF |
6. No. 11, dated the 20th February, 1952—

(i) =1 Roov, dfirr Q #Y “¥) FwTAE ”’ 9F |

7. No. 14, dated the 23rd February, 1952 —

(i) Col. 1184, line 8 for “Jagivan Ram” read “Jagjivan Ram”.
(il) Col. 1191, for existing line 4 read “Clause 8 —Contributions and matters”.

(iii) s 23R, dfEr 2o & “awd”’ R TarT 9T ‘@’ oF
8. No. 15, dated the 25th February, 1952,—
(i)wmr g3y, dfer 3¢ & “xat”’ & eqm aT AW’ 9§

9. No. 19, dated the 20th February, 1952,—
(i) Col. 1564, in the beginning of line 17 from bottom insert “voted"'.
(if) Col. 1612, line 3 from bottom for “purpose” read ‘“propose”.

(iii) wrr g5y, dfiee | F “gea”’ & e ax ‘Iw A 9F

———
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PARLIAMENT OF INDIA
Monday, 25th February, 1952.

The House met at Half Past Nine
of the Clock.
[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

10-38 a.M.
PAPERS LAID ON THE TABLE

NOTIFICATIONS AMENDING DELHI MOTOR
VEHICLES RULES

The Minister of States, Transport
and Rallways (Shri Gopalaswami): I
beg to lay on the Table, under sub-
uet%o’n (3) of section 133 of the Motor
Vehicles. Act, 1939, a copy of each ot
the following notiflcations issued by
the Chief Commissioner, Delhi, amend-
ing the Delhi’ Motor Vehicles Rules,

1940:—

(1) No. F. 12(4)/51-MLT, dated the
oth July, 19561.

(2) No. F. 12(56)751-MLT, dated the
5th September, 1851. c

( No. F. 12(99)/51-MLT, dated the
15th September, 1951 - |
.(4) No. F..12(140)/50-MLT, dated the
sth Zmoper 1951, ., .

W

(8). No. F. 12(65)/51-MLT(1), dated
the 5th October, 1951.

(6) No. F. 12(65)/51-MLT (II), dated
the 8th Octob_er. 1951,

(7) No. F. 12(65)/51-MLT (III), dated
the Sth October, 1951.

(8) No. F. 12(107)/51-MLT, dated the
6th October, 1951.

' (9) No. F. 12(141)/61-MLT, dated the

18th October, 1951
411 P.S.

1233

(10) No. F. 12 (87)/51-MLT, dated
the 19th October, 1951.

(11) No. F. 12(116)/51-MLT, dated
the 12th November, 1851.

(12) No. F. 12(72)/51-MLT,
the 12th November, 1851.

(13) No. F. 12(152)/49-MLT, dated
the 1st December, 1851.

(14) No. F. 12(131)/50-MLT, dated
the 22nd December, 1951.

(15) No. F. 12(156)/51-MLT, dated
the 2nd January, 1952.

(16) No. F. 12(53)/49-HFW/MLT,
dated the 15th January, 1952.

(17) No. F. 12(172)/51-MLT, dated
the 24th January, 1952,
52 SPlaced in Library. See No. P-285/

dated

RAILWAY BUDGET

GENERAL DISCUSSION

Mr. Speaker: Before we proceed to
the first stage of the general discussion
on the Railway Budget, I should like to
inform hon. Members that I propose to
fix the following time-table in connec
tion with the Railway Budget:

1. General Discussion on the Railway
tBt:idget—-l"rom 10-40 a.M. to 1240 P.M.
oday.

2. Vote on Account on the Railway
Budget—From 10-30 a.m. to 12 Noon
tomorrow—subject to any time being
taken up by short notice questions; then
there will be an extension by a few
minutes. ¢

At 12 Noon tomortm;' all the out-
standing Demands- for Grants on
ggcaunt will be put to the Vote of the

use, . '

,The renmninx time on hoth these

day? will be.utilised for the outst
legislative business. :
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[Mr. Speaker]

As regards the time limit for
speeches on the General Discussion of
the Railway Budget today, I fix 10
minutes for each hon. Member except-
ing the hon. Minister of Railways for
whom 20 minutes or more will
allowed if necessary.

Hon. Members will see that though
the Budget is very important, we now
deal with only the Vote on Account and
this Budget, in all its aspects, will be
subject to detailed scrutiny by the new
Parliament. There is very little to be
saild by the Members of the present
Parliament excepting in cases where
they find that there is something which
is very objectionable even in the lump.

The Minister of Works, Production
and Supply (Shri Gadgil): Those who
are returned can also participate in the
new Parliament?

Mr. Speaker: They will, if they get a
chance and catch the Speaker’s eye.
The suggestion thrown by the hon.
Minister implies that the floor should
be held only by the defeated candidates.
] 'am not prepared to accept that pro-
position to give them a longer time. 1
am merely limiting myself to the limita-
tion and the character of the Budget.

Shri A. C. Guha (West Bengal): Be-
fore 1 start making any comments on
the Budget I must compliment the
Indian Railways and the hon. Minister
for the rehabilitation so far effected in
Indian Railways. I particularly would
like to mention the splendid work done
by the Indian Railways in carrying
food to Bihar. That is an achievement
for any Railway to be proud of. It has
saved the nation from a great catas-
trophe which might have K been of
greater dimensions 'than those of the
disaster of 1948 famine in Bengal.
That_the Railways could have trans-
ported more than flvé times the usual
amount of foodgrains to Bihar, and
within a short period of two months,
is really a thing on which the Indian
Railways deserve to be complimented.

I think most Members will agree that
there has been much improvement in
the service and in regularity and also
thﬁt there has been less congestion in
rallways travel. But, I have also a few
words of criticism about the Railways.
Last year the increase in the fare was
not very much apprecfated by this
House and the result achieved also
lends support to the apprehension that
we entertained. I think we have
already reached the marginal line and

it may be a sort of warning for the
Indian Railway authorities to see that
the poor travellers may not be taxed
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any further. In this connection one
point is very significant, namely that
while the revenye from railway fares
of the lower class passengers has shown
a decrease of less than 1 per cent., but
the decrease in the revenue from the
upper classes is more than 10 per cent,
It has been the general grievance of the
Indian public that the upper class
passengers are treated more generously
than they deserve. In view of the fact
that upper class travel is becoming
more and more unpopular primarily
due to air traffic, I think some of the
accommodation now reserved for upper
class passengers should be diverted to
third class traffic and more amenities
should be given to the third class
passengers so that they may have
some return for the money they are
giving to the Railway exchequer.

This year, the Railway Minister has
in the White Paper suggested an in-
crease in the freight for goods. There
too I would ask the hon. Minister
whether we have not reached the
marginal line and therefore whether the
revenue may not fall. Only last year
in his speech the hon. Minister of Rail-
ways stated:

“In considering any further ad-
justment of freight rates, it is
necessary to bear in mind possible
inflationary stresses and their in-
evitable repercussions on the price
level in the country both of indus-
trial and of consumer goods. On
these considerations, I feel that it
would be extremely inadvisable to-
increase freight rates further in’-
the context of our requirements of*
additional finance.”

But, his logic seems to have disappear-
ed this year and he thinks that increase
in freights this year will not have any
inflationary influence. Only after
twelve months the Hon. Minister has
thought it quite advisable to {increase
the freight rates. I would draw his
attention particularly to the freight
rates on foodgrains. The food subsidy
has been abolished and that would lead
to increased cost of living. If the rail-
way freight for foodgrains is going to
be increased that will further. increase
the cost of living. :

The Minister of Staie for Transport
and Railways (Shri Santhanam): May I
just interrupt, Sir? There is no pro-
posal to increase freight rates on food-
grains at all.

Shri A. C. Guha: Freight rates on
:caminitemsoffoodaretobew

Shri Santhanam: No.
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Shri A. C. Guha: It is not possible
for me to find ot the items now and
g0 for the Eoresent I am prepared to
accept the hon. Minister's assurance.

-Pandit Thakur Das Bhargava
(Punjab): If there is no increase, so
much the better, but unfortunately this
is not true,

Shri A. C. Guha: Yes, but I think
there are some items of foodstuff on
which there is an increase of freight.

Shri Santhanam: In certain lines the
freight xate of sugar was not brought
up to the normal. It is being done now
and that is the only increase contem-

plated

Shri A. C. Gubha: But I think there
is an increase on pulses and other food-
stuff also. Anyway for the present I
am taking the assurance that there is
no increase on foodgrains.

[SHRIMATI DURGABAI in the Chair]

Then there has been a steady in-
erease in working expenses. This
year's increase is about Rs. 9 crores.
Of course the revenue increase is much
bigger than this but we should remem-
ber that ¥ at any time the revenue in-
crease is not maintained, this increase
in the working expenses will even then
have to be borne by the Railways. So
the Railway authorities should be care-
ful about increasing their working ex-
penses.

Now I would like to say something
about the Shroff Committee report on
Railway stores. I think that report
should have been discussed in this
House just as on previous occasions we
had discussed the Planning Commis-
sion’s report and the Air Transport
Committee’s revort. This report de-
gserves careful scrutiny of this House
and it is really a regrettable matter
that the Government set up committees
whose reports are later published but
seldom are those reports considered by
this House.

In the short time that has been
allowed to me, it is not possible to go
into the details of this report. On
page 127, we find a table, from which
we learn that at the end of the finan-
cial year 1947-48 the value of stores
was Rs. 20 crores and 65 lakhs. Since
then it has been increasing, and at the
end of the filnancial year 1951-52, the
estimated value of the stock is expect-
ed to be Rs. 44 crores and 69 thousand.
That is to say, within these four or five
years it has increased by more than
100 per eent. The Committee suggest-
ed that during the current financial
yveat, there should be a decrease of at
least Rs. 10 crores in the value of the

gteres, byt the White Paper given to
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us says that the value of the stores
would only go down by Rs. 2 crores.
In other words, the recommendation of
this Committee has not been imple-
mented in a very important matter. It
is not merely a question of ignoring
the recommendation of this Committes,
but it is a question really of having a
closer scrutiny of our purchases of
stores. It is beyond our comprehen-
sion how stores were allowed to in-
crease year by year until at last they
have reached a dimension of 100 per
cent. more within four or flve years.

Shrl Sondhl (Punjab): What about
the prices?

Shri A. C. Guha: Prices have not in-
creased so much.

Shri Sondhi: 130 per cent.

Shri A. C. Guha: No. All the stores
in 1947-48 have been valued at the
original rate.

In another table, we find that almost
every year the paper for the Indian
railways supplied by the Controller of
Printing and Stationery has been much
beyond or much below their require-
ments. I do not know whether there
i{s any adjustment between railways as
regards the supply of paper. If this
has not been effected, how are the rail-
ways going to manage their affairs?
How can they carry on if the paper
supply 1s below their requirements?
And then, what has happened to the
paper stocks with railways which got
something above their requirements?

Then this Committee has suggested
that the railways should have a sepa-
rate machinery for purchasing their
requirements of stores. But one mem-
ber of the Committee has appended a
minute of dissent. The Ministry of
Works, Production and Supply has also
sent a protest against this proposal. I
for one do not like this particular re-
commendation of the Committee. In
the last two or three vears. some offi-
cers of the Raflway Board—Members
or Chairman—went abroad and made
huge purchases for the raflways. I
may have no objection to these two
particular deals. The purchases they
have made may be all right. but it {s
a very wrong and dangerous svstem
that any officer going abroad should
be permitted to make purchases with-
out going through the usual Govern-
ment machinerv. If the rallways are
allowed to make their purchases by
themselves. then other Departments
also will take the same line and the
entire machinery of Government pur-
rhase and a coordinated arrangement
for the purchase and standardisation
of Government requirements would na
longer be there. 8o, ¥ do not like that
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the railways should set up their own
machinery for making purchases. In
the White Paper it has been stated
that the Government has not yet come

to any definite conclusion as regards .

this recommendation of the Shroff
Committee.  Therefore, I sincerely
hope that the Railway Minister and
the Ratlway Board will take into con-
sideration the points raised by the
Ministry of Works, Production and
Supply and also the minute of dissent
by one of the members of the Com-
mittee.

Then, fuel economy 1is almost a
permanent complaint of the public.
There also a Committee is going into
matter. Madam, as you have rung the
bell, I will not go into other voints. I
would just like to mention two more
items. I want to draw the attention of
the hon. Minister to the Sealdah section
of the E.I. Railway. The other day. he
said something about the O.T. Rail-
way. I think he will agree that the
condition of this section is as bad, if
not worse than that of the O.T. Rail-
way. I have recently had occasion to
travel frequently on these lines and in
some of the important junctions like
Bangaon and Ranaghat there are no
passenger amenities. Many coaches
are running without lights and there
is hardly any arrangement for refresh-
ment. Of course. there has been some
lmfprovement in Bongaon in regard to
refreshment arrangements. Still there
is much room for improvement in the
Sealdah section of the E.I. Railway to
put it on a par with the main section
of ELR. I hope the hon. Minister will
pay tparticular attention to its develop-
ment.

Another point is about the light rail-
ways. several occasions I have
brought this auestion before the House
and tried to draw the attention of the
“overnment and the House to it. This
vear there is a provision for taking
two of these light railways under Gov-

ernment control. I do not know why.

the Government should not evolve a
definite plan of taking over all these
light rajlways within two or three
vears. There are about 16 of these
railways. If Government decide to
take two railways this vear, there will
be fourteen left and Government can
complete this whole scheme of taking
over these rallways within three or
four years. Now that the Railways
have got enough money, I think they
should remove this grievance of the
publie.

In Calcutta there are six or seven
small railway stations which create
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great inconvenience Yo the public.
From one station to another, it takes
a long time to go. Had the Govern-
ment taken over all these railways,
there would have beén a consolidated
railway with its terminus at Sealdah
or Howrah. Then I would also like to
refer to the proposal in connection with
which the Wellingdon Bridge was bulit
over the Ganges. I do not know at
what stage it is at present. Accord-
ing to it, the EIL.R. and B.N.R. trains
will all terminate at Sealdah. That is
a proposal which deserves

tion, so that Calcutta may have one
rallway station for all the railways
carrying passengers to and from
Calcutta.

With these few words, I again give
my compliments to the Rallway Board
and to both the Ministers, particularly,
I would mention the retiring Minister.
Mr. Santhanam. They have been able
to do so much for the railways during
the last three or four years.

Shri Sondhi: But the senior Minister
is also threatening to go.

Shri Massey (West Bengal): Before
complimenting my friend the Rallway
Minister, I feel that I should say that
I am and have been a railwayman for
many years, my father joined the rail-
ways about 1886 and worked on the old
0. & R. now the O.T.R. and finally the
M. & S.M. Rly. I fully appreciate the
Jifficult position in which * both my
f1ends were placed in when they took
over the railways after independence.
The exodus of senior officers and
se.jor subordinates left them very
little choice and they have had a very
difficult task to face.

I am not usually a member of a
mutual admiration soclety. My hon.
friends can call for my records from
the railways and they will see that I
have always been in trouble because @
have been an honest critice In my
recent tour of the railways the staff
all over told me that they were sure
justice would be done to them if onmly
their cases cculd be put before Mr.
Gopalaswami Ayyangar. Wherever
you went you could hear praises of
both the Ministers. However, before
they demit their offices, I hovoe they
will remove one serious injustice on
our railways, that is the one relating
to class II, or the lower gazetted ser-
vice officers.

11 AM.

The Chief Commissioner of Railways
when he gave his evidence before the
Central Pay Commission made it very
clear that there was no difference in
the work or the responsibilities be-
tween the Class II officer = and the
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Junlor scale Class I officer. There is
aubsolutely no difference between them.
But yet there Is a difference in pay
and there is a difference when it comes
to his being promoted to any higher
ades, or senlor scale of service. I
nk this is a very serious matter.

It is laid down in Article 16 of our
Constitution that there should be
equality of opportunity for all citizens
in matters relating to employment or
appointment to any offices in the State.
1 know that the Kunzru Committee in
their report justified the existence of
the Class II service. But I feel that
that report was written before the
Constitution was drawn up. Why was
the Class II service introduced on the
railways? The Class II service on the
railways is a legacy of foreign domina-
tion. They did not want an officer
from the ranks to be equal to the
covenanted sfficer. 1 feel the time has
come when this whole policy must be
reviewed and changed and I hope the
Railway Minister will give the Jead in
bringing his Department in confor-
mity with the principles laid down in
the Constitution.

Then, there is the question of pro-
motion and direct recruitment. No-
where in the world is direct recruit-
ment made to the officers cadre on the
railways to the extent it is on Indian
Railways. Only in exceptional cases
{s direct recruitment made and it is
only when people cannot be obtained
from the lower ranks. But today
India stands out alone, where recruit-
ment to Class I service is more or less
direct. The Kunzru Committee recom-
mended that an officer before he is
romoted to the senior scale should
ave at least nine or ten years in class
II. But today if you go round the
districts you find youngsters out of
school, with not even two or three
years of experience, acting as senior
scale officers. I do not for a moment
mean to say that they have not got
the intelligence. Some of them are in
fact too clever. But 1 would like to
give the House a little bit of the ex-
perience that I gained during my tour.
A very good college boy, a clever
young officer—I do not wish tp men-
tion names—went round to a district
where they were having trouble for
water. He called the Loco. foreman, a
senior official nearly 60 vears old and
who had many a time officiated in the
senior scale and asked him: “How is it
that you are having water trouble?
You have got two pumps of 24,000
gallons capacity each: why do you not
work- them together.”” The foreman
replied that though the capacity of the
pumps ‘was 24,000 gallons each. the
glpe line was capable of taking only
4.000 gallons an hour. The young
offiqer; sald it was nongenge and asked
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the foreman to work both the pumps.
The result was that the pipes burst and
there was a total failure of the water-
supply. That is the difference between
theory and practice. .I appeal to my
hon. friends to give due consideration
to this matter. I know the Railway
Board have a lot of difficulties. But
they seem to have coined a new
phrase—the latest one I heard where
promotion was not given or an appeal
not considered was that “it is a matter
of public interest”. If a loco officer is
promoted, or transferred, how does it
become a matter of public interest?
For that matter, everything is a matter
of public interest.

These are some points I would like
the Railway Minister to look into and
see what he can do. I give this as a
warning, because as Mr, Gopalaswami
Ayyangar himself said the other day,
from papers we see that there is likely
to be a strike. Your class I and Class
I officers today have not got the same
feeling. Many of them are looking for
jobs outside and you will be left in the.
lurch if there is a railway strike.

I now come to the serious question
of transportation and wagons. My
hon. friend this morning could not
give me some information I asked for
in connection with wagon allotment.
This is a very serious matter. The
whole nation is crying for wagons:
Every transportation officer has got a
statement lgid on his table daily about
the wagon position and it is strange
that the railway board could not give
us some information about the allot-
ment of wagons for industries.

I would now refer the House to page
125 of the blue book “The Indian Rail-
ways” (1850-51). We have been told
that we have set up new records this
year. The tota! tons carried on the
broad and metre gauge lines were 122
millions. If you look to the figures of
1941-42 it comes to 128 million tons.
My hon. friend may perhaps say that
this is due to the fact that we have
less wagons today. But if you look at
the figures of wagons, you will find
that we are better off today in wagons
than in 1941-42.

Then if you take the figure of tons
carried per wagon, we have carried 16
tons as against 135 tons carried in
1941-42. What has happened to our
wagons? My hon. friend asked me to
work out the availability figure from
the turn-round figure. I have got that.
figure and from the wagons available
I find that today if our statistics are
correct there are 20,000 wagons stand-
ing idle in traffic yards. I would like
this figure to be verified,—it is very
important. If all wagons are ingluded
in {fHe pooly “theh - your turn-round
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figure is 12:5 days and not 10'3 days.
These figures must be verified; these
statistics must be useful. They must
not be made to paint rosy pictures to
be placed before Parliament. We
want to know the actual working of
our railways. Why are we deprived
of wagons. I have asked in my lgst
Budget Speech why are we not running
through express goods trains? 1 have
not had an answer to that question.
Only last night I was told that it takes
from twenty to thirtys days before
merchants get their consignments from
Bombay, Calcutta or Madras. How
long is this going to continue?

I am a member of the Fuel Enquiry
Committee. I have the permission of
the Chairman to give some figures.
Take the Singareni collieries. We are
loading wagons three tons short of the
maximum permissible carrying capa-
city. That means if we properly load
wagons we could supply South India
with practically 13,000 tons of coal
more a month. In the C.P. areas the
average loading is short of a little
more than one ton. If you only put
one ton of coal extra on each wagon,
instead of heavily penalizing the
collieries, we would be sending out
from that area alone over 38,000 tons
of coal per day, or 90,000 tons of coal
per month.

As the Coal Commissioner told me
there is ample coal available, but
wagons are not available. Unfortu-
nately you are not making the maxi-
mum use of those wagons which are
already available. A considerable
amount of fuel and wagon hours are
being wasted every day on account of
the bad marshalling of traips. I can
give you several instances where
trains have to be shunted 5 to 10 times
in order to remove wagons required
for one destination. ese factors
must effect fuel economy and your
wagon turn-round position. These are
important factors, and I feel that
something must be done to run more
express goods trains. you will then be
able to run five trains instead of two
trains between Calcutta and Madras
and vice versa, vou will then greatly
improve your efficiency. I hope my
hon. friend will not thi®® that this s
just merely destructive criticism. It
is constructive criticism. 1 hope we
shall show them that within a few
days it will be possible to move more
coal, which means moving more traffic.
Every extra ton loaded in a wagon
means 4 million tons moved in the year.

Shri R. K. Chaudhuri (Assam): I am
thankful to you for giving me this
opportunity of speaking on the Rail-

way Budget. I am particularly thapk-
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ful to you, because this mav be the
last opportunity that I will have to
speak in this House with you as the
airman. You have been very kind
to me ‘and although on occasions I may
have gone astray I am generally grate-
ful to you for bringing me to my pro-
per train whenever I have gone out of
it. I hope that there is time even now
that you shall come back to this House
and continue your useful activities. I
trust that there is enough of patriotism
in this House and among our country-
men, and indeed we will recognize
your merit and see you back here.

Mr. Chairman: Two minutes’ time
has been unnecessarily wasted by the
hon. Member.

Shri Kamath (Madhya Pradesh): Bul
they have been well spent.

Shri R. K. Chaudhuri: 1 have spoken
only the truth and nothing but the
truth. There is no touch of any idea
of adulating vyou and I think all the
Members of the House share my feel-
ings in this respect.

Paying compliments can sometimes
be an infection. There has been
enough of compliments paid to the
Railway administration just before me.
But when I pay a tribute to the Rail-
way authorities I do not do so as a
result of any infection. I do so
sincerely and give it out of my sincere
feeling of admiration for the Rallway
administration during the past two
years, particularly on behalf of my
Province, Assam. Assam has received
a very generous treatment at the hands
of the present Rallway administration.
The House will remember what great
difficulties we had to face even in the
transport of maize in the early days
of Pakistan. We had very great difi-
culties in passing through Parvatipur.
The Assam Link was constructed with-
in an incredibly short time. Nobody
thought that within two years a line
would be constructed which would
pass only through India saving the
passengers the great botheration and
danger of having to travel throu
Pakistan territory. Originally y
about Rs. 30 crores were granted for
this purpose. But afterwards the
amount was increased many times
more in order to have speedily a direct
link without touching Pakistan. For
this if for nothing else Assam would
always remain grateful to the present
Railway administration.

In this connection I would also like
to remind those Members of the House
who were here in 1946 or 1947 of the
scandalous condition of the Railway
administration at that time. T had to
bring to the notice of the House the
serious congestion and inconvenience

to the travelling public. At thst time
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it was necessary to take the aid of a
porter to introduce any passenger inte
a railway compartment, particularly
third-class compartment. There would
always be a huge lot of passengers in
the compartment already, and a porter
had to introduce or push a passenger
through the window. That was what
was done. And a great problem at
that time, as I mentioned to the House
then, was this. It was very easy for
male passengers to be thus helped into
the compartments, but what would
happen to a fat lady passenger? The
lady, passengers were sometimes in
such a situation that the husband had
gone inside the compartment and the
lady, who could not be pushed through
the window, had to be left on the plat-
form and the train had to leave. That
was the difficulty during those days.
Now, that difficulty has practically dis-
appeared. We have no longer to take
the help of porters to get into a third-
class compartment, and generally on
behalf of the women and

passengers I thank the Railway ad-
ﬁnhtﬂﬁon for removing this dif-

There is another matter so far as
my Province is concerned about which
I have been inviting the attention of
the House as early as at the time of
the 1946 Budget and ever since. That
is: about a particular railway in Assam
known as the T.B. Railway. I had in
and out of season spoken about that
railway in this House. Some people
had thought that this railway was inti-
mately connected with tuberculosis and
that all the infection of a tubercular
disease had also infected that rallway.
Fortunately, thanks to the present
Railway administration they are going
to put an end to that famous railway.
That railway was run by a private
company which was founded by an
Italian gentleman. That railway is
going to be scrapped now and the Gov-
ernment is going to purchase it and is
going to start their own service, 1
think, by next June. That is an
achievement for which the people of
Assam will be very gratetul to the
hon. Minister in charge of the Rail-
way administration.

A Ereat grievance of the Assam pub-
lic "as regards the Assam link is this
thit they now have to reach Calcutta
in 42 hours, whereas formerly the
time taken between Assam and
Calcutta was only 24 hours or less
than that. I believe the speed may be
accelerated as time goes by. At least
the time should be reduced to 36 hours,
it not less. Steps should be taken in
this direction. As it is, it is very difi-
cult for o:dinar{.pemm to travel by
atr, done in two hours

we have 0 take 42 hours,
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more. That, I would submit, is a
scandalous state of things and early
steps should be takep to shorten the
time as far as possible.

I understand from the hon. Member
who had just spoken before me that
about 20,000 wagons are lying idle in
the yard. But even then we do not
get more than 6 wagons a day for the
conveyance of our goods from different
places to Assgm. In these 6 wagons
mostly the railway stores go and the
public do not get an opportunity of
carrying their goods speedily through
the Railways.

I would also in this connection draw
the attention of the hon. Minister to
this fact that the railway transport
from outside Assam has been so diffi-
cult that the tea-planters have to book
their tea by plane because they do not
get sufficient transport in railways or
in steamers. 1 submit that this is an
unusual sort of thing, that is to say
large quantities of goods have to be
conveyed by plane when there are rail-
way trains and steamers moving and
that this has to be done is, in my
opinion, a very sad commentary on
the transport system of this country.

I am glad to note, generally speak-
ing that the finances of the Railways
are in a very sound condition, although
I know that the Railway Administra-
tion in India in the past and in the
present has been s0 unmindful of the
employment of Assamese people in
that Railway.

If any further distention .of my
physical frame was possible, I feel dis-
tended with pride that one of us. a
native of the Province of Assam is in
charge of the finances of the Rallway
Administration ‘n India. That is a
matter of pride for me and I think
that i3 a lessun which the Railway Ad-
ministration should bear in mind that
slven an opportunity the Assamese can

0o as well or better than anyone im
the country.

1 think that the Rallway Adminis-
tration ought to be more sympathetic
with the Assamese people, who gene-
rally do not get any posts so far as
the services are concerned.

I would like the hon. Minister to
take note of the general discontent
which is prevalling amongst the lower
staff of the Railway Administration.
There has been frequent and arbitrary
transfers. Instead of punishing people
in a straight forward manner, when
there is no evidence to punish them,
they simply transfer a poor employee
from one station to another which
results in great inconvenience to the
family which does not get ?:rteu.
Here they are told they will have to
qQuil within 34 hours and when they
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leave they do not get quarters else-
where. I do not understand why there
should be such freaquent transfers of
the lower staff. They are put to very
serious inconvenience for this reason.
The plea usually put forward is
‘interest of public service’. If they
have committed any offence, they
ought to be given an opportunity to
explain and not be punished in this
backdoor fashion.

I also wish to draw the attention of
the hon. Minister to the fact that a
large number of employees have been
recently discharged from the Assam
Railways on account of their failure,
I understand to produce the requisite
certificate from the Pakistan Govern-
ment about their educational qualifica-
tions. They had mentioned certain
educational qualifications in their
originnl applications for employment

they have been in service for a
number of years. I know of a case
of a young man who has been i.n ser-
vice for the last 10 years and these
rhen have been asked to produce the
requisite testimonials of educational
qualifications. They had produced
some testimonials of -educational quali-
fications which the Pakistan Govern-
ment' denies as being their own; they
say-that they are forged and-as a result
these unfortunate persons:-have been
discharged, all because they:-failed to
produce a certificate from the: Pakistan
Government in spite of the fact that
they have beep serving for the last ten
years and their services have not,bqo?
found unsatisfactory. At the time
absorption, they are being told .that
they have not. been at&e to produce
genuine certificates or thpse which are
admltted to be genuine......... I th
must ngw definitely close. i had some-
thing more to say. ,,.

Mr. Chairman: We have only 45
minutes more and I would like to
finish the debate by 12-20, when I
wox;;d call upon the hon. Mijnister .ta
rep . . )

Pandit Kunzri (Uttar Pradesh): The
Speaker said thqt the dlscussion would
g0 vp to 12-40.

Mr. Chairman: The idea was that
the discussion .should be complete by
12-20 'I'his is what is given to me here

and of the time, i.e., after
12—45 wm be utilized in the transac
ot o er legislative business,

that this time would lnclp
han inister’s reply alsc. . The te.
1 wot;g&nke to ca upon the , hon,

at 13-20,
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Dr. Deshmukh (Madhya Pudelh)
We are not in the least sorry that the
hon. Minister did not stick to the pro-
mise that he had held out.........

Mr. Chairman: I would request hon.
Members to keep to the time
strictly because a large number of hon
Members want to speak.

Dr. Deshmukh: I will try and do
that, Madam.

The House was only too glad to
receive one more Budget speech from
the hon. Minister, Shri Gopalaswami
Ayyangar and on this occasion if his
words were to be the final say and if
they were to be acted upon, I would
certajnly like to take the opportunity
of expressing my, and I am sure of the
House, gratitude for the solid services
rendered by him to the Railway Ad-
ministration in our country. He
one of those very few celebrated nd-
ministrators whose services were avail-
able to us during this period of transi-
tion and if we have a very happy and
satisfactory state of affairs in the Radl-
ways today, I am sure we owe it to
no other single factor than the sober
and seasoped advice and guidance that
the hon. Member gave. In fact, if the
House would permit me, I would like
to spend a few minutes on this point
and would take this occasion of even
pffering a prayer:

w “God give.us men. A time like
. this demands strong minds, great
hearts, true faith and tried hands,
men whom. the lust of office dou

.not kill, men whom the spoils of

office .cannot buy.”

The comntents of thls quotation, in
my apinion apply fittingly to the hon.
the Raflway Minister. e con
of the Rn(],ways is not ‘'only satistactory,
trom the yolht of view of the finances;
ft is 4lso' satistactory comparatively, lt
any rate, from the point of view of
comfort and conveniencé of the people.

. And, yet, T for one would have pre-

ferred one or tvro things be done if
he could have given effect them.
For one, I would have likéd him to

reduce the fares to a certain extent. It
is quite clear that we have reached a
state of diminishing returns. Not only
were oun expectations of receipts from
enhanced fares not fulfilled; but the
lgw of diminishing returns has set in:
and in my wiew if the fares structusre’
was maintained as it was in the.pre-
vious, year, I feel certain that we wculd
have had a larger -surplus.than we
have at :lﬁe gresent x;xo&:nt. I we
compare the figures o year pre-
vious wtth the last year, we will find
that there was an additional- and une
expected whevenue: of near: about: 41
crores as -against 25 crores that . we
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have this year and so I want to con-
tend that if we had maintained the
same fares structure as it was the
year before, in all probability, we
would have had' much more than 25
crores. This raising of the fares has
not been responsible for giving us a
larger capital or a larger profit. Of
course, it was meant for a very good
purpose. Although there is a funda-
mental objection to a concern like the
Railway trying to make profit for capi-
tal expenditure or rehabilitation, I for
one would support the Ministry in
having recourse to this so long as I am
satisfled that there is a surplus com-
parable to the sacrifices which the
people make and there is also increas-
ed attention paid to efficiency in the
administration. Though the surplus
has increased by 25 crores, near about
one half has been eaten by larger
expenditure. This, I submit, requires
to be looked into and I am sure, while
laying down his office. the hon. Minis-
ter will see that greater attention is
paid to efficiency and economy and if
it is possible even today take a deci-
sion to lower the fares. Although it
mught lead to greater congestion and
over-crowding, I am sure the relief
would be immense so far as the public
is concerned. At the present moment,
the fares are exorbitant .and the
pinch has already been felt by the
people. It would be well if the ad-
ministration recognises this fact and
gives utmost and badly required relief.

The other fact which I do not feel
satisfled about is our programme of
new lines. I think it is timg we recog-
nised that India requires a longer mile-
age of Railways. Although it is said
in so many words in the papers given
to us that India is the country with
the longest railway mileage in Asia,
compared to the extent of the country,
I do not think the present extent of
Railways is in any sense adequate. I
do not see any reason why in our Five
Year Plan attention has not been paid
to larger extension of our Railways. If
we have any proper sense of priorities,
concentrated attention should be paid
to the construction and extension of
railway lines and not to stations. I
would much rather construct miles of
railway lines without stations rather
than spend money on stations because
once you have railway lines, you can
improve comforts and conveniences
and add stations at a later date.

There is need also for greater co-
ordination between road and rail. I
was one of the sworn enemies of the
Railway administration going on the
road. But. I think the time has come
and especially with the independence
of the country when this question
ought to be tackled a little more care-
fully. The Railway Department should

411 P.S.
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take the responsibility for the con-
struction of more Roads. When the
Railways were badly off in 1931 or
1932, the proposal was made and the
policy was adopted by the Central
Government that no roads shall be
constructed which are parallel to Rail-
ways. There is no objection raised
nowadays because road transport is
cheaper and as such is more beneficial
to the people. From that point of
view, I would suggest that that %&el-
tion should be examined and the Rail-
way Department should assist the Pro-
vincial Governments and have a plan
for the construction of more roads sc
that transport conditions in the country
improve. The Planning Commission
says:

“Economic activity involves a
continuous movement of goods and
persons from the centres of pro-
duction to the centres of distribu-
tion and consumption. Obviously
an efficient transport and com-
munications system is indispens-
able for progress, especially if the
distances are as great as in India.”

If this dictum of the Planning Com-
mission is taken more seriously 1 hl?ge
it will be possible to have a coordi-
nated plan of Rail road transport
system in the country.

Pandit Kunzru: The Budget speech
of my hon. friend the Railway Minis-
ter was no less important than his
previous writteh Budget statements. It
raises a number of questions that re-
quire careful consideration, but, which,
within the time allotted by the
Speaker, it is impossible to 4. I shall
therefore confine myself to two or
three points.

It is pleasing to know that our
finances are in a prosperous condition.
But, we must remember in this connec-
tion the enhancement that was made
in the fares this year. Although the
yield of the enhancement has not been
what we expected, nevertheless, it has
added several crores to the railway
revenues. It is not surprising there-
fore that even after contributing large
sums to the Depreciation Reserve
Fund, the revenues can show a con-
siderable surplus. We expect to have
a larger surplus next year. The sur-
plus expected at the end of 52-53 is
estimated to be about 286 lakhs more
than the amount at which the current
year is expected to close. It is perti-
nent to point out in this connection
that as a result of what the Rallway
calls the Freight Rate Adjustment,
revenue from goods traffic has been
increased by about 9 ecrores. Working
expenses on the other hand are expect-
ed to go up by about seven crores.
There will therefore be an increase n
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revenue of about two crores. It is not
surprising therefore that next vear we
expect to have a surplus of about 2%
crores. I mention this because this by
itself does not seem to be a test of the
eficiency of the Railways. There is
no doubt that the Railway Board and
the Railway officers and men all over
India have tried to discharge their
duty efficiently. But, the figures re-
lating to the surplus that has been
realised or that may be realised in
future furnish no proof of the grow-
ing efficiency of the Railways.

In order to determine how the Rail-
_ways are working, we must turn to
certain figures that are known as effi-
ciency statistice. The hon. Railway
Minister referred to some of them in
the course of his speech. I too shall
take some of them in order to enable
the House to know to what extent
there has been an improvement in the
working of the Railways in the course
of the current year. I shall first take
the question of Engine Utilisation. We
can determine this by finding out the
engine-miles per engine-day. We find
in 1949-50 the engine-mileage was more
than the engine mileage in 1947-48 and
1948-49. That by itself is satisfactory.
But what we have to see is the extent
of the increase. The engine mileage,
that is to say the number of miles
done per day was 75 in 1949-50 and in
1950-51 it was 76. There is therefore
a slight increase. But it isnot of such
a character as to make us certain that
power is being utilised as well as it
should be. The Railway Enquiry Com-
mittee which has dealt with this matter

at some length has suggested that the -

target to begin with should be 87
miles, which was the average attained
by all the broad-gauge railways in
1941-42. And now, though there has
been improvement since the Committee
reported, we are still a long way
behind the performance of the Ralil-
ways in 1941-42. When we consider
the number of new standard engines
that have been obtained and the pool-
ing of engines which, I understand,
has been adppted on all the lines, we
have a right to expect that the per-
formance should be better, that the
engines miles per day should be sub-
stantially higher. We have during the
last three years rveceived, according to
the Railway Reports about 860 new
standard engines. Now, we required
about 600 for the replacement of over-
aged engines. We have, therefore, not
lagged behind in respect of replace-
ments. and have in addition. received
about 200 locomotives and that is more
than what was required for the annual
replacement of engines that should be
«rapped. These engines were expect-
ed or believed to have a higher speed
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than the older engines. It is to me
a matter of some surprise, therefore,
that the engine mileage per day is not
greater than that shown in 1950-51. In
October 1951 it has increased further.
It was 78. But we shall have to wait
till after the end of the whole year in
order to know what the performance

for the year as a whole has been.

Now, if you take the meter-gauge
figures, they tell much the same story.

Then I shall deal very briefly with
the question of the repair of loco-
motives in mechanical workshons and
in the sheds and transportation work-
shops. On the broad-gauge there has
been an improvement claimed. I think,
by the Railway Minister, the percent-
age of engines under repair was 203
in 1949-50 and it was 19°1 in 1950-51.
So far as the meter-gauge is concerned,
the position is not very satisfactory. ,
The percentage was 179 for 1949-50
and 17°2 in 1950-51. There has been.
therefore, hardly any increase, con-
sidering that the Railway Enquiry
Committee recommended that the
figure should be substantially brought
down. I hope that the Railway Board
will try to work steadily to lower the
figure so that more power may be
available for moving trains. What I
mean to say is, if power were better
utilised, then our existing stock of
passenger coaches and goods wagons
would be able to give better service to
the public. .

1 shall just refer to one more point.
and that is about the turn-round of
wagons. It is true that while the turn-
round was 11'1 days in March 1949,
it was 10'5 in March 1951. But I find
from the comparative abstracts for the
railways that for October 1951 the
figure is again 11'6 days. Here again
we have no reason to congratulate our-
selves. The flgures relating to the
meter-gauge tell much the same tale.
The turn-round was 64 in March 1949,
5'8 in March 1951 and 6'3 in October
1951, and that is practically what it
was in March 1949.

It is not possible for me to examine
the efficiency statistics further. But I
should like with your permission,
Madam, to refer to one important point
that was raised by the hon. Minister
in his speech. After referring to &er-
tain figures which in his opinion show-
ed that there had been a substantial
improvement in the efficiency of the
Railways he thanked the Railway
Board and said, “and let me sav in
answer to some critics who hesitated
to accept the small changes I made in
the constitution of the Board a year
ago, that those changes have produced
results which are all to the good. Ad-
minjstration has imoroved. Adminis-
tration has been smoother and the

~
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relations between the political chiefs
and the permanent services who run
the Railway Board have been of the
happiest possible description.”

I think I have shown that while
there has been some improvements,
on our Railways, it is not of such a
character as to make us feel assured
with regard to the future. I certainly
do not regard it with the same satis-
faction as my hon. friend the Railway
Minister. Again, the observation
by the Railway Minister tempts me to
recall what I said with the elimination
of the post of Chief Commissioner of
Railways last year. When some obser-
vations that I made implied that the
Chiet Commissioner might be retiring
on eccount of disagreement between
himself and the Railway Minister, the
Railway Minister took strong excep-
tion and now observe the language
that he has used. He has virtually
said to us that he is happy that he
has no more to deal with the Railway
Board through the old channel. Again
the hon. Minister wants us to agree
with him in thinking that the orga-
nization that he has set up is sound.
This organization involves that one of
the Members of the Railway Board
should act as the Chairman at its
meetings and that instead of one, two
Members of the Railway Board should
have access to the Minister. Now let
us consider, what the House would
think if some of the other Ministers
who deal with, what I may call the
technical services were to follow the
example set by the Railway Minister.
Suppose my hon. friend Mr. Gadgil
said that there was no need for a Chief
Engineer and that he would be able
to deal with the engineers himself and
that he would be able to get compe-
tent advice from the Superintending
Engineers and that one of them will
act as Chairman whenever meetings of
the engineers were held, should we
regard such an organization as sound?
I doubt, whether with all our desire
for economy we could approve of such
a system.

The Minister of States, Transport
and Railways (Shri Gopalaswami):
May I put only one question to the
hon. Member? Because he has refer-
red to this particular matter. Does
my hon. friend seriously think that the
inter-relationship between the grandam
Chief Commissioner of Railways and
his colleagues on the Railway Board
was anything like the inter-relation-
ship between the Chief Engineer in the
P.W.D. and his subordinate the Super-
intending Engineer?

Pandi¢ Kunzru: No two analogles
could be completely the same in all
respects but I honestly think that the
analogy that I have given holds good.
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I shall not develop this point because
I have already exceeded my time. But
may I ask the Railway Minister before
I sit down to tell us whether the
economy that he expected in respect
of the reduction in personnel beth
higher and lower when the question of
the formation of the Southern zone
was discussed last year have been
realized. He was silent on this point
in his speech but as this is a matter of
some importance in considering the
formation of three more zones in the
near future, I hope that he will be able
to tell us whether the expectations that.
the pamphlets placed before us gave
rise {o have been fulfilled.

st Iwr Agr ;W T
aifgar, & gx @S> MNurerETH
R =t FwEw W gofoeak
o wrgd g 1 Fr @ e i ae
¥ a7 W feadde § gt oo
g TR Y W Iw
g ¢ fr @ aveY ¥ ax # Ak
wx X o fear fr @ o g,
mWmmifcTooN W
Wmfeatr § w9 (coaches)
2 A awfregd aow &
awew ag & fr a¥ swe F ago
& mfet ¥ @ o® =0 gu &, Bfe
v A dfFs @i N R} § w7
fw Yy A aoA | 9 TR § I
dw A% ag ¥ o ot @ &, e
ey ax w@ o & qEea §
e ez @ 1 T et #
e g A W g, mAwd e
ot W & gy qoe gt §, dfwew
w AT dfeT e & N fRAw
AR @t A fr ager ol
§ ot gEr o aawwT & oo
A s iR wadfe wd
Tt R gUE, TR Ay
Fax W aff v Ewd § 1 ¥ e
g wwas awoy & o w@
& s g W AR A e
sivx  (additional coaches)

0
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 yea g | F ol g R e @
M ITE I ar e gea

7 ¢ fF o R W avaomsfer

(overcrowding) & st ¥ =
Faram X ¥ @R g A<a
gfe a1 &t ® 9w amymEr @
M T Tga e § @ 9w
10 ] g ooy el § Few @
fe aror ft A =@ w TR §
7 7 feweda dafor  (ticke tless
travelling) ®t q&3 * wiferr £
¢ 9 9w & s ofr gfee A &

T A § &5 ad o & I A A
are faor ¥ g1 A v § fF e
W Haewsfer (overcrowding)
e qvag & aR@w
W B wifew WX | W@ F semEn
Rl AT g e ot AR
W N9 AR o & A W
Al fET | BEAE A A W aAR
I N
4

4
§ o
3
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qarerax ¥ f, wgt QR
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a9
4
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d gt § e dw a7 wEw
¥ wam frr ¢, & @ ek
W BR BR &wE T W,
wgi wEfed & R F foi aefr 78
faear & 1 ag @A faeanr &
T A N aga frwar ofr §
TG TG TR HR &wA ¥ Fifas @
far g & e § R o & aww
TIITE AT A | AT & g9 79 oS
T & @ & oft @t =il
] qff qamar fs drw  (wagons)
* aga =i § sRomfedt A w7
# AN § A q37 @ AT § | TF
g ¥ foordy @ s 5 &
7 faad ¥ AT TFANE 1 IRIET
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#§ 3 Al N fom f qaeg
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® G RN g ar A I Y v AT
e &% T s qeY g S T A
W wew § fe 9T @ g e
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ATHE qASUE XY T | AR AN
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T I Fagh g frrie
™¥ ovwmw  (employees)
A T AW AR Y JESog A I
R IT FY T TFAN B TH A
I5T ATfER AT AR I fowe wowed
AR FER §T TEAE W A€
T FT faar wn @ ag s
St 3oy e gt & SR forw Y g oA
WY ETARI E, W g I
TWEAH A A1 ¥ wgh § A< anfe
¥ fipe qarrae AT § W) AW 7O
gailx & f& gER st MareEETHr
IR ¥ g W v il w7 AF
gt 3T & Y WAy § 6 srror
Magw RY T g A I

g froag R g W o
qT A |
(English translation of the above
speech)
Shrimati Uma Nehru (Uttar

Pradesh): Madam, at the very outset
I would like to congratulate Shri
Gopalaswami and Shri Santhanam who
have carried out a great deal of im-

provement in the railways during the’

last three years. But I must say that
in spite of this improvement and in
spite of the increase in railway fares,
we find that the railway coaches are
stil not quite comfortable. The
trouble is that while there are fans in
some of the third class carriages, fans
fitted in First and Second Classes do
not work properly. If the lights in
third class compartments are in order,
glass-panes in the lavatories of the first
class compartments are often missing.
Water supply in the compartments is
also unsatisfactory. It is right that
conditions are much better so far as
third class carriages are concerned but
still we find that there is much need
and scope of improvement in the first
and second class coaches. While
travelling we find doors in many
carriages broken and that we cannot
shut them properly. 1 want that
attention should be paid in this direc-
tion. Then, I have to submit that we
still need additional coaches. Although
! am aware that some progress has
been made in this respect but orver-
crowding still persists, particularly in
the third class compartments where
people sometimes faint and children
get suffocated on account of heavy
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rush. Even these days, I have seen
people travelling on foot-boards. Then
about ticketless travelling. I know
vou have tried to check it and you
have been successful to some extent.
but unfortunately it has not been
stopped completely and people still
travel without ticket, more so during
the mela days,. when ticketless
travellers can be found in large num-
bers. © During these days of
Kurukshetra Fair, if you go and see
conditions in third class compartments,
you will find that there is not an inch

-of space left and people are actually

packed like sardines. When I travel
in first or second class and find people
travelling on the footboards due to
heavy rush, I always open the doors
and ask them to come in. I want that
the Government should pay more
attention towards this problem of over-
crowding and try to solve it as early as
possible. Then, I find that there is no
proper arrangement of water and re-
freshments on many stations. Lucknow
has made a remarkable progress in
this regard and for that' I would con-
gratulate the authorities there. We
can get cold water at Lucknow Station.
I want that arrangement such as at
Lucknow should be made at smaller
stations also where people have to face
a great difficulty due to non-availability
of water. Refreshment or other eat-
ables are not available at such stations
and if at all available they are very
dirty and unfit to be taken. There-
fore the Government should look to
this matter also. Then again, during
my election tours I met many business
men and they told me that there was
an acute shortage of wagons as a result
of which their goods kept lying at one
place for a very long time. A potato
dealer told me that his potatoes were
rotting at a certain place because
wagons were not available and there
was no arrangement of transport. So
the railway administration should give
special attention towards this problem
and try to find a solution.

Lastly, I have to submit that the
Government should also try to realize
the hardships of those railway
employees, particularly ticket-collectors
and conductors who are getting low
salaries. I know their financial posi-
tion very well because whenever these
people travel with me, I call them by
my side and ask them everything about
their income and expenditure and
therefore I know how pitiful their
condition is. I would like the Govern-
ment to pay proper attention in this
direction also and I am of the view
that if it is necessary to make a cut in
the salaries of those who, in your
orlnion, are getting more than suffi-
cient salaries, do it so that there may
be an equitable distribytion of money.
I want that the poor rallway employee
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should not be ignored and all steps
should be taken to improve his lot.
With the necessary increase in the
salaries of ticket-collectors and con-
ductors, I believe, the prevalent cor-
ruption will also disappear. That is
all I have to say. In the end I would
offer my congratulations to the hon.
Minister, Shri Gopalaswami and I
have every hope that he will set these
matters right before he leaves and as
a matter of fact, I, for one. hope, and
it is my earnest desire, that although
he is leaving us today he should . be
amongst us again. .

12 NooN

Shri Khandubhai Desai (Bpmbay):
This is possibly the last occasion on
which this House will be considering
the Railway Budget. But I am not
prepared to believe nor even to con-
cede for a moment that the hon.
Gopalaswamiji will not be with us for
conducting the Railway Administration
in the future. Ways must be found to
see that the Administration that he has
conducted so efficiently for the last
three and a half years will again get
his services. 1 am speaking nal from
the personal point of view but from
the impersonal and national point of
view. This is one sector of the ad-
ministration which has consistently
shown improvement and progress
through imagination and foresight.

In the time at my disposal it will be

very difficult for me to go into details ,

and so I have to satisfy myself with
certain general observations. We had
been criticising the Railway Adminis-
tration over the last four and a half
years but I am glad to note that the
Railway Administration has been,
generally and comparatively speaking,
more responsive to the criticism level-
led against it in this House. Had
other sectors of the country’s adminis-
tration also responded as the Railway
Administration has done the situation
in the country would have been a
little better. The case of the Railways
proves that if the officials respond to
criticism and to public opinion im-
personally there is great hope of im-
provement throughout. As I have
already stated, comparatively the Rail-
way officials have been more res-
ponsive to public criticism than offi-
clals working in other sectors of the
administration (Interruption). I must
have my say whatever it is. This
is an occasion when we are ending this
Parliament and we must give credit
to those who have done fairly by the
people.

Babu Ramnarayan Singh
Who are they?

(Bihar):
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Shri Khandubhai Desai: Of course
not you.

Now, the progress has been present-
ed before this House through facts
and fljgures. The expenditure. ratio
which was about 75 per cent. has been
reduced. to about 65 ver cent. That
itself shows that efficiency has improv-
ed. It may be argued that-the freights
and fares have been increased and that
being so naturally the expenditure
ratio will reduce itself, but we should
not forget that the expenditure also
has increased owing to the rise in the
cost of living throughout, that the cost
of materials and storgs have risen and
considering these factors the Railways,
I think, have done well in keeping
their expenditure ratio down. When
the last administration handed over
this great asset to us it was really in
a shattered and tattered condition.
There was confusion, much improve-
ment could have been made—that can
be said for everything, but we have
to see whether the trend during the
last few years has been towards pro-
gress, whether some progress had been
brought about. The answer will be
that we are well on the way towards
stability. The Railway finances have
been stabilised. The Railway Enquiry
Committee of which my esteemed
friend, Pandit Kunzru was the chair-
man has submitted a very exhaustive
report, and I feel that that report also
gave concrete Indications where im-
provement can be effected and the
Railway Administration and the
Ministry are trying to put the sugges-
tions into action. A The Stores Enquiry
Committee also has made a report and
I hope the railway administration
will, as it has done during the past,
act on the recommendations of the
Stores Enquiry Committee.

Now when the Railways are better
placed, when the finances have been
stabilised, when the Depreciation Fund
has improved, when rehabilitation is
going on, now is the time when the
Railway Administration should have
more imagination and foresight and
take up immediately the question ot
expansion, that is putting up lines in
backward areas which are essential
for the economic prosperity of those
backward areas. This question has to
be looked at not only from the point
of view of rupees, annas apd pies, not
only from the point of view of whether
a particular line in a particular area
will yield a return or not, it has to be
looked at from the broader national
point of view. Even if a particular
line may not be a paying Pro sition
from the business point of view, a
certain amount of risk has to be taken
and the Railway flnances are now ‘n
a state to take that risk.
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The hon. Minister stated that the
relations of the Administration with
the employees had been fairly good.
There: have been certain difficulties.
but thanks to the spirit of mutual
accommodation on both sides the Rail-
ways have not been put to greater
difficulties. I hope the good relations
will continue. Industrial relations will
depend not upon rupees, annas and
pies but will entirely depend, as I said
last year, upon the human and psycho-
logical approach as between the Ad-
ministration and the employees. A
rupee or two here or a rupee or two
there does not matter. If there is a
psychological satisfaction and under-
standing between the cmployers and
the employees that alone will bring
about the welfare of the people con-
cerned.

There is another point to which I
would like to make a reference. The
dearness allowance which is being paid
to the Railway employees has ceased
to have any separatc significance.
It has become wmore or less a basic
wage. Therefore, this artificial respi-
ration should be stopped and the dear-
ness allowance should be made a part
and parcel of the basic wage. 1If thal
is done, I may assure the House that
further efficiency can- be expected from
the railway employees. With this end
in view, I would suggest that a Com-
mission be appointed to look into the
whole question of wage structure.

There is one other point to which 1
would like to make a reference-—a
point which I have been meptionlng
for two or three years. It is with
regard to the efficiency of our work-
shops. Stores have been enquired into
and other things have also been gone
into and certain healthy conventions
have been laid down. But as yet
nothing has been done regarding the
improvement of the efficiency in the
workshops. Whenever this question is
raised, they say that the employees are
becoming inefficient. 'Maybe. You
cannot say one way or the other. But
it 18 no use harping on the same
theme without facing the realities.
Employees have also something to
complaint about and I would suggest
with all the earnestness at my com-
mand that .the Ministry should appoint
a Committee to enquire into the work-
ing of the workshops, so that the
blame may be placed wherever the
blame attaches and improvement can
take place.

.

With these few words, I again ex-
press my thanks to the Raflway
Ministry for showing continuous pro-
gress in this sector of our Govern-
ment administration.
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Prof. S. L. Saksena (Uttar
Pradesh): There is very little time in
which we can discuss this important
Budget. Tributes have been paid to
the hon. Minister Shri- N. Gopalaswami
Ayyangar and I also am glad to join
them. He has the remarkable genius
of administering two Departments—the
Rpilways and States—and yet he has
discharged his functions so well. But
I do not think everybody will be as
capable as he is and the Railways
should have a Minister solely devoted
to tll:em. giving his whole time to this
work.

The great achievement of the Minis-
ter is the re-organisation of the Rail-
ways. We would have liked to have
more details as Dr. Kunzru wanted in
regard to the results achieved
so far as a result of the regroup-
ing. - At present, I only want to
indicate . to the hon. Minister the appre-
hensions which people are entertain-
ing on this subject. The O.T. Rallway
is still the worst managed railway in
the whole country and we are told that
it is now going to be grouped with the
North Eastern Section and {its head-
quarters are to be at Calcutta. This
has given rise to.tremendous criticism
and protest all over Bihar and Eastern
U.P. As you know, the O.T. Railway
has becn serving North Bihar and
Eastern U.P. for so long and Gorakh-
pur. its headquarters, is so well situat
ed that it can cater for both the pro-
vinces very well. To shift the head-
quarters from Gorakhour to Calcutta
will mean that the huge staff of the
O.T. Railway will be put to very great
inconvenience. Recently, I have seen
some notices asking the staff to
volunteer to go to Calcutta without
provision of quarters. Do you think
that in Calcutta they can accommodate
themselves without quarters? It would
be impossible. I therefore suggest that
this scheme should be postponed anc
reconsidered. Calcutta should not be
the. headquarters of the new Section.
Gorakhpur has functioned so well for
so long and it should not be changed.
Gorakhpur should remain the head-
quarters and inconvenience to at least
fifty thousand workers, meny of whom
will be required to go to Calcutta and
other places. should be avoided. The
protest against this has been so uni-
versal and so largely voiced from all
sections, i.e. commercial people, trade
unions as well as citizens. that the
osition requires immediate attention.
n fact. the hon. Minister may have
heard that a committee has been form-
ed in the U.P. to give voice to the
feelings in this matter. I would there-
fore request the hon. Minister to
appoint a committee to examine the
whole thing and sec that the head-
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quarters are not shifted. The shifting
will also not be economical, because
the Northern section will have a
regional headaquarters at Gorakhpur.
Besides, in time of war we will have to
shift our headquarters from Calcutta
to some other place. Calcutta is not
thus a wise choice. Therefore. we
would not centralise the Headquarters
of all the Rallways in Calcutta.
Gorakhpur is more convenient than
Calcutta and I would therefore urge
the hon. Minister to give careful con-
sideration to the protests from all over
the Eastern U.P. and also from Assam.

Shri R. K. Chaudhuri: The Assam
Government has protested from
Assam.

Prof. S.
would like to devote a few minutes to
the condition of the staff. It is not
happy. There is the strike threat
hanging over the head of the railways.
Only today I saw the statement of Mr.
Guruswami in which he says that the
Government have done nothing and
the strike may have to be launched.
The same is our view in the A.I.R.L.O.
I think the Railway Minister should
try to look into the grievances of Ratl-
waymen with a little more considera-
tion and sympathy. You always show
a surplus, but you have not taken care
to relieve the burden of the passengers
who have to pay high fares. nor have
vou done anything for the railwaymen
who have to pass their lives in such
misery on small salaries, One of
our sisters referred to the conditions
of the middle class employees in the
railways. If you try to see the life of
these people, you will be shocked to
know how they live. I therefore think
that the dearness allowance should be
made a part of the basic wage. Al-
though it might mean the expenditure
of some more revenue, efficiency will
go up and there will be more content-

ment and stability. I think you should.

not grudge to them a living wage which
is their due.

1 would like to remind’ the hon.
Minister about one thing more. On
the last occasion also, I drew his atten-
tion to the plight of the clerical staff
on the railways.” In fact, I have re-
ceived a letter. dated the 21st instant
from the secretarv of the All India
Railways Ministerial Staff Association
which says:

“On the 18th July 1951, the hon.
Prime Minister also gave word to
our General Secretary to look into
our case. hut the promise remains

unfulfilled, only to drive us to-
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wards the grave slowly by the pro-
cess of semi-starvation. Today
Railway ministerial staff are help-
less in the free, democratic, secu-
lar India of Hon. Nehruji. If they
agitate, they are called Com-
munists.”

This is the feeling of at least 40,000
railway clerks. The Labour Advisory
Committee was pleased to recommend
that 25 per cent. of the clerical staff
should be put in the grade Rs. 80—180,
but you probably know that the term
“routine clerk” cannot be applied to
all the remaining 75 per cent. clerical
staff. They have to do much more
difficult work than a routine eclerk
and a much larger proportion of the
clerks should get into the category of
senior staff. I would therefore demand
that at least 75 per cent. of the clerks
should be eligible for the Rs. 80—160
grade. As you know, these are middle
class people and today the middle class
is the worst hit. These people are also
not able to make even both ends meet.
Therefore, until you give them some
satisfaction and keep them contented
you really cannot improve the
situation. Only when they are pro-
Perly attended to, the position will
mprove. The amount spent on them
will he renaid tn vou in better service
from them. I hope therefore that the
grievances of the administrative staff
will be looked into and the promises
made by the Prime Minister will be
fulfilled.

Then, about the amenities. 1 was
really happy to listen to my hon. friend
Mr. Chaudhuri saying that in the
Assam Railway there is no congestion
now. I wish that the same thing was
true in the O.T. Railway. In the O.T.
Railway I find that even today in every
train that goes, people are travelling
on the roof of the trains. There is as
much congestion inside the trains as
there was beforg and they have to
climb on the top. I wish that the con-
gestion on the O.T. railway were re-
lieved, as it has been done on the
Assam Ralilway.

Shri Gopalaswami: Some of your
stock has been pinched for Assam.

Prof. §. L. Saksena: You have given
some satisfaction .to Mr. Chaudhuri; I
do not grudge that. I only wish that
some attention may be paid to O.T.

railway as well.

In regard to water supply even now
1 find great scarcity of water on cer-
tain stations of the O.T. Railway. I
am sure the hon. Minister will look
into the complaint and do all in his
power to improve it.
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Shri A. C. Guha: On a point of per-
sonal explanation. The hon. Minister
contradicted that there was an increase
in the freight charges of food—g_ralns.
I would like to draw his attention to
pages 11 and 12 paragraph 22; page 22
paragraph 14 and page 29 paragraph 20
of the White Paper. If words of the
English language have any meaning, it
only means that there has been an
increase in freight charges.

Mr. Chairman: Originally we start-
ed with the idea that the hon. Minis-
ter will reply at 12-20. Since some
*more hon. Members wish to speak, I
think we can go on with the general
discussion till 12-40.

Dr. M. M. Das (West Bengal): As
has been said by many of the previous
speakers, the railway administration
of our Government deserve aur con-
gratulation for the commendable
success it has achieved during the
gast four year$. Not only, has there
een complete recovery from the de-
plorable position to which our railways
were reduced by war and partition,
but our railways were able during this
short period of four years to rehabili-
tate themselves to a large extent satis-
factorily. Although much more
remains to be done yet, what has al-
ready been done is not negligible.

The credit for this achievement very
rightly goes to the hon. Minister for
Railways and Transport, Shri Gopala-
swami Ayyangar and his worthy
lieutenant Mr. Santhanam to whom
the Minister himself paid glowing
tributes the other day. Mr. Ayyangar,
an elderly statesman of great abllity
and wisdom, calm, serene and unruffled
even in the face of highest provoca-
tions commands the respect and con-
fidence from every quarter of this
House. It is true that on many
occasions his demands upon this House
have been no doubt very great. It is
with great reluctance that we have
persuaded ourselves to agree to his
views. But today, we can very well
congratulate ourselves on the fact that
we have not placed our confldence in
unworthy hands.

As has been said in the budget
speech of the hon. Minister the
recovery of our rallways has been
more or Jess complete. There have
been noticeable improvements all
round and our railways are placed
today on a much better economic
footing than in the past. The net sur-
plus is progressively higher, arising
from 15 crores during the year 1950-51
to 22 crores in 1951-52 and an esti-
mated flgure of 25 crores in 1952-53
But although, the net surpluses during
the last three years 1950-51, 1951-52
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and the coming year 1952-53 would
amount to about Rs. 62 crores, although
the depreciation reserve fund is ex-
pected at the end of the year 1952-83
to be about Rs. 100 crores and the
reserve fund to be about Rs. 40 crores,
yet it is a matter of pity that our Gov-
ernment cannot resist the temptation of
exacting more money from the ple
either in the shape of fares and freight
under the slightest pretext. Last vear
passenger fares were increased and
this year it has been proposed to raise
the freights of essential goods like
foodgrains, sugar, iron and steel and
coal. From the increased freights
upon coal alone there will be an addi-
tional revenue of about Rs. 6 crores.
Coal has been the proverbial ‘goose’
not only for the hon. the Rallway
Minister but also for the other Minis-
ters. Last year when raising fare
rates of passengers the hon. Minister
spoke eloquently why it is_advisable
to raise passenger fares. This year
also when proposing an increased
freight upon essential goods and coal
he has spoken eloquently why it is
necessary and advisable to increase the
freight. A shrewd administrator that
he is he is never wanting in excuses
or reasons. But I do not understand
how the hon. Minister for Railways
who enjoys a great reputation to be
one of the most reasonable and con-
siderate men—like a spoilt child—
wants more as he gets more.

As I said. coal is the proverbial
‘goose’ not only with the Railway
Minister but with the other Ministers
too. The hon. Minister of Labour
comes before the House with a Bill to
impose a cess upon coal for his labour
welfare fund. The hon. Minister of
Works, Production and Supply -comes
before the House with a Bill to impose
another cess for stowing and conserva-
tion. Now the Railway Minister comes
before the House and proposes an
increase of freight ypon this: very
important household article. I submit
that coal being one of the most import-
ant necessities of every household we
should not do anything which will
increase its price. 1 hope the hon.
Minister who enjoys a high reputation
to be one of the most reasonable and
considerate men should give proper
consideration to this matter,

Shrimati Jayashri (Bombay): I rise
to congratulate the Minister for Rail-
ways for the achievements qf the Ralil-
way administration. We are glad that
many amenities have been provided
for the third-class passengers. But the
main_question of overcrowding still
remains to be solved. I would like
here to read out a report which says
that one boy was suffocated to death
in an overcrowded train from Bulsar
to Surat. This report was from Surat.
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dated October 8th. The report says
that the boy was with his mother in a
nassenger coach attached to a parcel
train, The boy is reported to have
died near Dungri station while the
mother sustained injuries. This is a
sad tale and I hope that in future 'the
question of overcrowding in passenger
trains will be looked into.

We are told that to solve this over-
crowding, more janata trains have
been introduced. But I would like to
draw the attention of the hon. Minis-
ter to the fact that these janata trains
stop only at a limited number of
stations and therefore do not cater to
the needs of passengers travelling
from smaller stations. I would there-
fore request the hon. Minister to see
that this janata train really serves the
people and justifies the name ‘jancta’.

The other matter to which I would
like to draw attention is to the deposits
placed by the people travelling in
suburban trains who buy season
tickets. In Bombay, I am informed
there are nearly four lakhs of people
travelling daily and their deposits
which will amount to about Rs. 15 lakhs
is with the Government. I would like
to knaw whether the interest on this
amount will be paid to those people
who have placed the deposit with the
Government.

The next point I would like to refer
to is this. In their economy drive I
am informed that Government are
going to reduce some of the posts of
women railway guides. These women
guides are doing a very useful work
in solving the question of traffic in
women and I would say that it would
be a wrong economy on the part of
Government to try to reduce the num-
ber of the women guides. I hope the
report 8 not correct.

There is another 'point and that is
about temporary service. Lakhs of
people are yet in temporary service
and they are not put on a permanent
basis. The report here says that the
number of posts converted from tem-
porary to permanent is 88,000 and of
temporary staff confirmed is 1,72,000.
Still 1,11,000 are in temporary service.
I hope that they will all be placed in
permanent service in the near future.

And the last point to which I would
like to draw attention is the income
from tourist trafic. There is great
complaint about the inadequacy of
travelling facilities as well as accommo-
dation. Tourists get disgusted and we
lose a large income from this source.
1 hope that this matter will also be
(ooked into.
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An Hon. Member rose—

Mr. Chairman: There are only five
minutes. Whichever hon. Member
could finish within five minutes, I
would like to give him the chance. Mr.
Gokulbhai Bhatt.

st weT : WA gareh o,
aw e Y 58 @ wEm @
¥agdmg) Moy WA
T T T g § R & qw
9T 9ES AT AL T & Ao W A
feriam X ® & | g fe
Y mm g fre fw
T ¥ or gw «(Waiting-
Hall) & 45 a3 g =@ &
FTTRE | FTAEST qg 8§
fis X WY feudde 3 g 3@
T A § Rk R A wel
ot ¥ aga amr AR SwiE & A
A wTH Y g€ frar a1 A7 iy Y
| AW G W@ R AR A
meifF s id
o X U oW A W e
Afmgd @A E A
ff WiIw } agm 3o TR W 2
afie F fore vy ot A< oy oY A
frorr AT § | FL T &
@ri Mgeag AT STHr faemd
it gl ow afgr A s &
e & ok ol =W @ a ¥
T Ay mar | oW &t % fra® §
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% foid ¥ & AT F Aew g
s et T F qaif few o
g faemdt o # o} few aeg oo
I H g W A afew I W
T ¥ AT THON F | AR AT AT
TN TSI NN AT 7§
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TR IR I wofryg
9/ T @ &
Shri Gautam: It is

a common teature.
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(English translation of the above
speech)

Shri Bhatt (Bombay): I will be
finishing all I have to say within five
minutes.- But I may point out one
thing. It is that we are sitt\ng here
and discussing the Budget in an atmos-
phere comparable to that of a first or

-second class waiting room. We are not

keeping the third class waiting hall in
view while discussing the matter. I
know that the Railways have rhown
good progress and the work of im-
provement which was started by our
hon. Minister with great hope and
enthusiasm still continues and he pro-
mises us that ‘the Railways will do
better, they have done better and in
future years also they will do better’.
As I sald the Railways have certainly
made progress but even then I would
like to draw your attention towards
the conditions prevailing in third class
compartments and the grievances of
the passengers of that class. While
describing the difficulties of third class
passengers, my hon. colleague Shrimati
Uma Nehru said that a passenger even
died- of suffocation on account of over-
crowding in the trains. Such examples
are not uncommon. If you just go
through the periodical reports on acci-
dents, you will come to know the hard-
ships which the third class passengers
have to suffer in order to push them-
selves into the compartment and also
how the coolies have to throw them in
instead of their luggage. If you go and
see the conditions yourself, you will
be very sorry and annoyed at their
plight and will feel that although Rail-
ways have made much progress, shown
greater profits and improved their.
financial posifion to a great extent vet
the administration has done little in
the direction of improving the condi-
tions for third class passengers who are
iving us seven or eight times more
income than first and second class
passengers. Unless we do something
to set these conditions right, these
people will always curse us. It is not
such an ordinary matter that we can
leave it without paying any attention.
The officer+ in our Railway Board are
experienced persons and they try to
do their best and I would like to ask
them to find out ways and means
whereby the difficulties and hardships
of the third class passengers can be
removed. I have been saying one
thing for a long time and I repeat it
today also. It is that many people
simply purchase platform tickets, enter
the compartments and over-crowd
them. This should be stopped and
they should not be allowed to enter
and sit in the compartments.

Another thing is that many persons
somehow manage to enter the plat-
form, get into the compartments and
then spread their beddings or sheets
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on the seats. After that they take one
rupee or eight annas from the
passengers’ and give them those seats.

The Minister of Education (Maulana
Azad): Do they charge for removing
the sheets?

Shri Bhatt: No, they spread their
clothes and thus reserve the seats and
when passengers come, they charge
eight annas or a rupee for givimg the
geats to them. Thus this blackmarket-
ing is going on.

Shri Gautam: It is a common feature.

Shri Bhatt: About fifty persons enter
the yard and reserve the seats by
spreading their clothes on them.
Neither the police look into the matter
nor the railway employees help the
people. I drew their attention several
times towards this fact and got some
people arrested also but it seems they
tip the policemen and thus get them-
selves released. This is a very bad
practice going on.

Then I would like to suggest that
the Government should also try to
start shuttle train services and attach
passenger bogies to goods trains so
that third class passengers may be able
to take advantage of that.

A reference was made about the
social guides. The 1950-51 Report says
that the social guides are doing a lot
of work. But it appears now that we
are going to do away with them. If

that is so. the third class passengers -

would be left without any assistance.
The police do not help them, the rail-
way employees do not help them and
the guard also cannot help them. Thus
the third class passengers are left to
their own fate and have to face
enormous difficulties. We are not pay-
ing any attention to them and unless
we do that. our task remains incom-
plete. My hon. friend Shri Santhanam
has done so much for the second class
passenger that his name was for ever
associated with the second class
passcnger. Both of our hon. Ministers
have done a great deal and for that
I would like to congratulate them.

Maulana Azad: Their name would
now be associated with third class.

Shri Bhatt: Shri Santhanam now
wants to leave us. But the hon.
Minister Shri Gopalaswami Ayyangar
and members of the Railway Board
are here and they should pay their
attention tn this direction.
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